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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 85 of 2021 (SZ)

IN THE MATTER OF:
M/s. Parisara Hitharakshana Samithi ...APPLICANT

Versus

Union of India and Ors. ...RESPONDENTS

SPOT INSPECTION REPORT ON BEHALF OF THE DEPUTY
COMMISSIONER, KOLAR DISTRICT, KARNATAKA

MOST RESPECTFULLY SHOWETH:

1. That the present case pertains to the alleged illegal mining
in Devarayasamudra Village, Mulbagal Taluk, Kolar
District, Karnataka. Vide order dated 04.11.2022, this
Hon’ble Tribunal had directed the following:

“4...The Deputy Commissioner who is the head of the
revenue of the district is directed to file a report after
making a spot inspection either by himself or deputing
an officer not less than the rank of District Revenue
Officer.”

2. That in compliance with the above order, the answering

Respondent vide letter No. MIN/CR/95/2022-23, dated
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10.11.2022 had authorized the Sub-Divisional Magistrate,
Revenue, Kolar District to make the inspection on his
behalf and to provide information in this regard. The spot
inspection was accordingly carried out by the said officer
on 11.11.2022, the findings of which are being placed
before this Tribunal in the paragraphs below.

That, the land in question is Sy.No0.199 of
Devarayasamudra village, Mulbagal Taluk, Kolar District.
It is submitted that the land in Sy.No.199 of

Devarayasamudra village are classified as Government

Gomala Lands. Total extent of Sy.No.199 is 1299.21

acres. A copy of Record Of Rights (R.O.R) of Sy.No.199 is

produced as DOCUMENT No.1.

The Sub-Divisional Magistrate in the report, states that
there are two crushers working in sy.No. 758 and Sy.No.

790 both of which are private lands which were granted

within the sy.No. 199 following due procedure as

stipulated in the Law. They have been obtained conversion

for establishment of crushers. There areas have been

declared as ‘safer zones for crushers” by the District

Stone Crusher Licensing and Regulation committee in the
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year 2012-13 vide order no. MMN/CR/45/2012-13 dated

16.02.2013.
The villagers present during the inspection have raised

objection for the working of these crushers and quarries.

It is submitted that Senior Geologist, Department of Mines
and Geology, Kolar Geologist, Junior Engineer along with
Revenue Inspector of Devarayasamudra village inspected
the stone quarry and crushing units granted in Sy.No.199
of Devarayasamudra village on 11.11.2022 and have
measured the distance from public structure, water
bodies, houses situated near to the stone quarry and
crushing units using G.P.S instrument. There are a total
of 06 quarry leases were granted in Sy.No.199 of
Dévarayasamudra village. No illegal stone quarrying and

stone crushing activity running in the Sy.No.199 of
Devarayasamudra village. There were mno public

structures like roads, schools, buildings, bridges, lakes,

houses found in Sy.No.199 of Devarayasamudra village.

The nearest public structure situated to stone quarrying

and stone crushing is cholanakunte village situated at a
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distance of 590 meters. The nearest water body situateq

to stone quarrying and stone crushing s

Devarayasamudra lake situated at a distance of 220
meters. Nearest house situated is at a distance of 590
meters. The distance of public structure, water bodies and
houses are marked in the map and Google Images. A copy
of the report along with Google images were submitted as
DOCUMENT No.2.

In pursuance to the directions of this Hon’ble Tribunal,
Deputy Conservator of Forest, Kolar submitted report
dated 26.07.2021 recording the opinion of the forest
department with regard to the quarry lease in Sy.No.199
of Devarayasamudra village, Mulabagal Taluk, Kolar
District. Out of the said lands, an extent of 746.00 acres
were deemed forest. The 06 quarry leases granted in
Sy.No.199 of Devarayasamudra village are situated
outside the deemed forest. A report of the Range Forest
Officer (R.F.O), Mulabagilu Range, Kolar District dated

26.07.2021 (Table-1) shows the distance of 06 quarry

leases from the deemed forest and Kolar Leaf Nose Bat

Conservation Reserve.
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Table-1 i
SL. |Lease Holder Name Date of | Distance from | Distance from |
NO. Grant and | Deemed Forest | Conservation !
period Reserve in KMS |
1. |G.V.V.Infra. (QL.873) 17.09.2008. | 724 Meters 4.57
20 Years
2. |M/s.PMJ Constructions | 29.08.2016. | 280 Metres 4.62 ,
Pvt Ltd. (QL.no.1018) 10 Years Jf
3 S.Kumar QL.922 01.02.2010 218 Metres 4.45 |
20 years
4, |T.V.Srinivas. (QL.928) 12.04.2010. 156 Meters 4.45
20 Years
5. | M/s.P.M.Granites. 29.08.2016. |0.00 Kms 3.88
(QL.No.1017) 10 Years
6. |K.Sri Rama. (QL.1024) | 19.03.2020. |0.00 Kms 3.87
10 Years

It is submitted that based on the opinion of the forest
department, the lands in Sy.No.199 of Devarayasamudra village
in which quarry leases granted were not forest lands. The lands
were not classified/declared as “Deemed Forest”. The report of
Deputy Conservator of Forest, Kolar submitted report dated

26.07.2021 along with enclosures as DOCUMENT No.3.

1. The Joint Inspection reports received for grant of stone
crusher licenses in Devarayasamudra village shows that
the stone crusher licenses were granted in private lands

and the said lands were converted from agriculture to

e declared Safer Zone area for stone

ated that the stone crusher units
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granted in the vicinity of Sy.No.199 of Devarayasamudra

village were not forest lands. Copies of Land Conversion

orders are produced as DOCUMENT No.4.

1t is submitted that the first quarry lease in Sy No. 199 of
Devarayasamudra village was granted in 2008 and quarry
lease operational from 2008. The copies of quarry lease
deeds and audit reports are produced as DOCUMENT
No.S

. It is submitted that in view of the above, it is observed that

i.  The quarry leases and stone crusher licenses granted
in Sy.No.199 of Devarayasamudra are not forest

lands and lands were not classified as deemed forest.

ii. The stone quarrying leases granted in Government
Gomal lands were not reserved for any purpose. The
area comprises of granite rock suitable for stone
quarrying and there is no tree growth in the said
areas. Stone Quarries were operational in Sy.No.199

of Devarayasamudra from 2008.

iil, The lands in Sy.No.199 of Devarayasamudra village
areas were hillock and not comprises of species of

biological importance which needs to be protected.

iv. The lands in Sy.No.199 of Devarayasamudra village
in which stone quarries and stone crushers were
operational were not falling under Eco-Sensitive

Zones, and the areas were not forest lands and
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deemed forests. Based on the forest department
opinion dated 26.07.2021, the stone quarries and

stone crushers are falling outside of deemed forests

and Conservation Reserve.

The Quarry Leases granted in Sy.No.199 of
Devarayasamudra village have obtained
Environmental  Clearances. Copies of  the

Environmental Clearances are produced as
DOCUMENT No.6.

The 2 number of stone crushers operating in

Sy.No.199 of Devarayasamudra village were within
the declared Safer Zone area.

DEPUT ISSIONER

KOLAR, KARNATAKA
Deputy Commissioner,

Kolar District
THROUGH

DARPAN KM
ADVOCATE FOR STATE OF KARNATAKA
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Record of Rights,Tenancy and Pahani Patrike
(RTC Form No.16
Form 2
Taluk Seal Taluk:Mulbagil Hobli:Avani Village Devarayasamudra
Print Page No.2/16
Valid from 30/05/2022 to till date
1. Survey Number :159
2. Part No D -
3. Extent : Total Extent -
Phot Kharab (a)
Phot Kharab (b)
Remaining
4. Revenue : land Revenue
Jhody
Cesses
Water Rate
5. Type of soil P --
6. Patta L=
7. No. of trees 8.As per the extent irrigation extent

Name Nos. SI1.No. Irrigation Mungaru Hingaru Gar. Total

8. Kabja or possessor name  : Patta and Gomal Kharab
Father name and address

9. Extent As.Gs. 1252.06.00.00
Katha No. 9999

10. Kabja or possession type Amalgamation

11. Other rights and Encumbrances

Rights Encumbrances

On the condition not to sell sanction Taluk
Tahsildar Saheb RRT CR 86.2000.01 Memo
Government forest 10 hectares MR | 600 acres MR
126.35/2000.01 Government LNDC R |126/26/2000.01
105/90.91 16.10/93 Akarbandh Durasth basis
120 acres MR 12




12.Cultivation and Tenancy Details:

Year | Name of the Cultivation | Extent | Lease | Catg. | Extent | Dry
and agriculturist and method A Gs Wet
period | place Garden
1 2 3 4 5 6 7 8

Venkatramappa Urf | Own - - - - -

Uppanna s/o

Ramanabovi

R.Chandrashekar Own

Gowda s/o Ramappa

Smt.Padma d./o Own

Venkatappa

Venkatappa s/o Own

Ganganabovi

Dry and West waste

unit construction

Lakshmamma w/o Own

Chalapathy

Narayanamma w/o

Shivanna

13. usage of the land and details of crops.

Name | Unmixed Mixed Total Irrigation | Yield | Name | Extent
of the source per |of AsGs
crop acre | mix
9 10 11 12 13 14 15 16

0.00.00.00 0.00.00.00 | 0.00.00.00 0.00

0.00.00.00 0.00.00.00 | 0.00.00.00 0.00

0.00.00.00 0.00.00.00 | 0.00.00.00 0.00

0.00.00.00 0.00.00.00 | 0.00.00.00 0.00

0.00.00.00 0.00.00.00 | 0.00.00.00 0.00

0.00.00.00 0.00.00.00 | 0.00.00.00 0.00

Sd/-
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Translated Copy of Document -2

Government of Karnataka
Office of the Assistant Commissioner, Kolar Subdivision, Kolar.
Near Court circle, Kolar-563101.
Landline/Fax Number. 08152-222057 email: ackolar@gmail.com

No.:-MIN/C.R/49/2022-23 Date:02.12.2022

To

Senior Geologist,
Department of Mines and Geology.
Kolar.
Sir,
Sub: Submission of report with respect to the Building stone quarry
Leases granted in sy.no. 199 of Devarayasamudra village, Avni

Hobli, Mulabagal Taluk. Regarding O.S. 085/2021 at N.G.T. court
by “Parisara Hitha Rakshana Samithi”.

Ref: (1) as per the Order dated: 24.08.2021 of Hon’ble N.G.T. court in
Original Application 85/2021.

(2) Senior Geologist vide letter
No:DMG/HiBhu(Kolar)/kagagu/2022-23/ Date: 10.11.2022.

(3) Tahasildar Mulabagilu letter No.:M.I.N./C.R./ 10/ 2022-23/ Date:
16/11/2022, received in this office date: 01.12.2022.

o ok sk ok ok ok
With Respect to the subject, “Parisara Hitharakshana Samithi” has filed an
Original Application no.085/2021 regarding the building stone quarry leases
granted in sy.no. 199 of Devarayasamudra village, Avni Hobli, Mulabagal Taluk.
In connection to this application filed, the hon’ble N.G.T court in its order dated:

23/03/2021 has directed to form a joint committee comprising (1) Deputy
Commissioner (2) Deputy conservator of Forest, Kolar district, (3) Director,
- Department of Mines and Geology (4) A Senior Officer from Ministry of
~ Environment and forest and climate change (5) A Senior officer from Karnataka
‘-"{ .;ita'te pollution Control Board (6) A senior Officer from Karnataka State

] Env ronment Impact assessment Authority and give a detailed report. As per this

N
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Translated Copy of Document -2

order the joint committee has given a detailed report on 28/06/2021 and filed
before the Hon’ble court. Further, hon’ble court has in its order dated: 24/08/2021
has asked to give a report regarding whether the area where the crusher units are
working is a “Safer Zone for crusher” or “Eco sensitive zone”. In this regard,
Senior Geologist, Department of Mines and Geology has asked for the report as

per the order of the Hon’ble court in reference (2).

So, a direction in this regard has been given to Tahashildar, Mulabagilu to
submit a suitable report addressing the issues pointed by the court in its order,
with respect to the crusher units and building stone quarry leases including sy.no.

199 of Devarayasamudra village.

Tahasildar, Mulabagilu as stated in reference letter no (3), has submitted a
report to this office and in his report stated that the area of sy.no. 199 in which
the crusher units are established and working is already declared as “Safer Zone
for Crusher” by Deputy Commissioner vide office letter No: MIN.C.R./45/2012-
13 Date:16.02.2013. so, the present running crushers are situated in the Safer
Zone for Crushers. further submits that a report may be obtained regarding the

area is Eco sensitive zone or not by the Forest department.

Senior Geologist, Department of Mines and Geology in his letter dated:
10/11/2022 has given the details of crushers and building stone quarries given in

Devarayasamudra village.

12

Details of Crusher units

Mulabagilu Taluk,

SLNo. | Crusher Name and Address | Taluk Village Survey | Govt/ | Area
Units of owner of Crusher Number | patta | (in
working with | unit acres)
License  in
Form “C”.

End
date of
License
in Form
“C‘

1 1) 11.10.2013 | Shree Balaji Mulabagilu Yelagondahalli 69 patta | 2-00
2)26.12.2018 | Crusher, pro. Balaji
Singh,
Yelagondahalli
village,
Devarayasamudra
panchayath,
Mulabagilu Taluk

25-12-
2023

2 1) 11.10.2013 | M/s. S.V.Associates, | Mulabagilu | Yelagondahalli 68 patta 1-27
2) 14.11.2018 | Yelagondahalli

13-11-
2023
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village,
Devarayasamudra
panchayath,
Mulabagilu Taluk

1) 10-01-2019

M/s. G.V.V Stone
crusher Pro.V.
Rajesh.
Devarayasamudra
village, Mulabagilu
Taluk

Mulabagilu

Devarayasamudra

758

Patta

2-00

09-01-
2023

1) 11-10-2013
D) 15-05-2019

M/s. Millennium
Stone Crushers, Pro.
Shri. S. Kumar,
Devarayasamudra
village, Mulabagilu
Taluk

Mulabagilu

Devarayasamudra

790

Patta

1-14

14-05-
2023

Details of Current Quarry Leases granted in Mulabagilu Taluk, Devarayasamudra village as in 2022-23

SI.No.

Name
Address
Lease Holders

and

Date
of
Grant

Quarry
Lease

(QL)

of

period

Date
of
expire

Taluk

Village

Sy.No.

Area

Type
of
Land

Minere

G.V.V
Constructions,
Avni
Mulabagilu
Taluk,
9880680657

Village,

873

17-09-2008

20

16-09-2028

Mulabagilu

dra

199

5-00

GOVT.
Gomala
Building
Stone

Shri. S. Kumar,
Subbanna,

S/o
Chamarahalli
village,
Hobli,
Mulabagilu
Taluk,

Huttur

922

01-02-2010

20

31-01-2030

Mulabagilu

Devarayasamudr | Devarayasamu

199

4-00

GOVT. Gomala
Building Stone

Shri.
T.V.Srinivas,
S/o

Thimmarayappa,

Vijilapura,

Virupakshi post,

Mulabagilu
Taluk,

928

12-04-2010

20

31-03-2030

Mulabagilu

199

2-00

GOVT. Gomala
Building Stone

P.M.Granites

export pvt. Ltd,
Main,
Block,

129, 7%
Slh
Jayanagar
bangaluru-41

1017

29-08-2016

10

28-08-2026

Mulabagilu

Devarayasamu | Devarayasamudra

dra

199

10-
00

GOVT.
Gomala
Building
Stone
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Further, during the inspection carried out on date 11/11/2022 at sy.No. 199
of Devarayasamudra village, Avni Hobli, Mulabagilu taluk along with Senior
Geologist, Department of Mines and Geology, Kolar, Revenue Inspector,
surveyor and staff, it is observed that the quarry work is going on and Senior
Geologist has showed the documents pertaining to the quarry leases and

explained that the quarry leases are working with necessary permissions from the

concerned departments as per the rules.

Along with the above information, the report has been submitted for the
further needful action.
Your Faithfully,
Sd/-
Assistant Commissioner,

Kolar Sub-Division.
Kolar
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No.A7 Land SQL CR/52/2021.22

Office of the Deputy Conservator of Forests
Kolar Forest Division

Kolar- 563 101, dated 26.07.2021
To
Senior Geologist,

Mines and Geology Department
Kolar

Sir,

Sub: Nomination to the Committee Constituted under

The order of Hon’ble NGT in the matter of QA 85
Of 2021 (SZ)reg.

Ref: 1. Hon’ble NGT(SZ)order dated 23.3.2021.

2. Your office letter No.MIN/NGR.QA.85 of 2021.
(SZ)/2021-22 dated 2.7.2021.
3. This office even No. dated 2.7.2021.

4. Range Forest officer, Mulabagilu Range,

Mulabagilu Office letter No.RFO/MR/CR./2021.22
dt.26.7.2021.

5. Asst.Conservator of Forests,Bangarpet sub divn.

Bangarpet office letter No.ACF/BSD/CR/2021.22
Dated 26.7.2021.

3 %k ok %k
Reference to the above subject, as cited under ref(1) and
(2)letters, on 28.6.2021 the Deputy Commissioner, Kolar District,

Kolar, along with the officers of MOEF Regional office, Joint



Director, Mines and Geology Dept. Mysore, Deputy Conservatorof
Forests, Kolar Division, Kolar. Asst.C onservator of Forests,
Bangarpet Sub Division, Bangarpet and Range Forest Officer,
Mulbagilu Range, Mulbagilu, to carry out the spot inspection of
the Quarry and Jelly Crusher area situated in Vrushabadri Hill area
of Devarayasamudra , Mulbagilu Taluk, Kolar District and submit
the report under ref (3) office letter. Accordingly under ref (4)

letter the RFO Mulbagilu have submitted the following report;

The total extent of S.N0.199 of Devarayasamudhra village is
1466.32 acres/guntas. Out of this 746.00 acres/guntas are the
deemed forest area. And in the same survey number remaining
Gomala land totally 8 quarries/crushers are found, and the said
Quarry/Crushers GPS reading is taken and the deemed forest area
border GPS reading is compared and the report is submitted. And
it is the fact that in the said 8 quarries/crushers located area there
are wild lives such as Deer, Bear, Cheetah, Wild Plig and other wild
lives. The proposal along with theTopo sketch and Google sketch

marked all the above quarry/jelly crusher areas are submitted .

In the ref(5) letter the ACF, Bangarpet sub division,
Bangarpet , as per the report submitted in the proposal of the RFO
have conducted the spot inspection and have examined the
distance from the forest area the quarry/jelly crushes, along with

the proposal of the RFO have submitted the report. RFO



Mulbagilu Range, Mulbagilu and ACF, Bangarpet Sub division
Bangarpet submitted proposal is enclosed with this letter for

favour of your further action.

Yours faithfully,
Sd/-
Deputy Conservator of Forest

Kolar Division, Kolar.
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ACF/BPS/CR  /2021.22

Office of the Asst. Conservator of Forests
Bangarpet Sub Division

Bangarpet, Dated 26.7.2021
To

The Deputy Conservator of Forests

Regional Forestry Division

Kolar.

alig®

Sub: Nomination to the committee constituted under the
Order of Hon’ble NGT in the matter of OA 85 of 2021
(SZ)reg.

Ref: 1. your office letter No. A7/Land SQL/CR /2021.22
Dated 2.7.2021.

2. Deputy Range forest officer report dt.20.7.21.
3. Range forest officer, Mulabagilu range Mulabagilu

Letter No.RFO/Muva/CR/2021.22 dt.26.7.2021.

% %k ok ok k k%

Reference to the above subject, as per the above ref(1) on
28.6.2021 the Deputy Commissioner, Kolar District, Kolar, MOEF
Regional Officer, Joint Director, Mines and Geology Dept. Mysore,
Deputy Conservator of Forests, Kolar Division and Asst. Conservator of

Forests, Bangarpet sub division along with the staff, have carried out

23




the skpot inspection of Devarayasamudra Vrusabadri Hilly area quarries

and jelly crushers.

Further in ref(3) with respect the distance of quarries and jelly
crushers from the forest area, in the report mentioned by the RFO
Mulbagilu Range Mulbagilu is enclosed herewith and the file is

submitted for further action.

Yours faithfully,
Sd/-
Asst. Conservator of Forests
Bangarpet sub division

Bangarpet

’--';'i.ne; .& Geology Dept.
% Kolar.
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.4
To
Range Forest Officer
Regional Range

Mulbagilu.

Sit;

Sub: Besides the border of the forest area in sy.No.199
Devarayasamudra village, Avani Hobli, Mulbagilu
Taluk in gomala existing quarries and crusher places
Inspection and Google sketch and topo sketch
Prepared and submission of report-reg.

Ref: 1. Office of the Deputy Conservator of Forests Kolar
Forest Division, Kolar office letter No.A7/
Land/SQL CR.2021/22 dated 2.7.2021.

2. RFO office order dated 11.7.2021

% % %k

With reference to the above subject, in Kolar District,
Mulbagilu Taluk, Devarayasamdura village, in survey No0.199
besides the Forest border Gomala lands Quarries and crusher
places to inspect and submit the report, on the direction of the
Hon’ble ACF and RFO, the said quarries and crusher placed when
inspected and looked into, it is seen that in Devarayasamudra
village, sy.No0.199 the total extent is 1466.32 As/gs. and out of that

746 As/Gs. is forest area and in the same survey number
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remaining Gomala land 6 quarries and 2 crushers are found, and
the said quarries and crushers GPS reading is taken, and the Forest

area border GPS reading is compared and looked into, is as under;

1. Quarry lease M sand block —Deemed extension to Sri Balaji
Granites Pro Bhagavan Singh for building stones, the said
quarry is found in survey No. 64 of Mulabagilu taluk Avani
Hobli Yalagondanahalli village and the said quarry is 2.86 km.
away from the near by Avani forest area and from the
Hanumanahalli Conservation Reseve is at a distance of 7.43
kms., and the said quarry do not come under any Reserve
Forest Deemed Forest limits, and the area of said quarry is

the place of movement of deer, bear, cheeta and wild lives.

2. Quarry lease M Sand Block No.07 granted to Sri.K.Srirama ,
the said quarry is found in survey No. 199 of Mulabagilu
taluk Avani Hobli Devarayasamudra village and the said
quarry border in the same survey No0.199 adjacnet to
Devarayasamudra forest area and the distance is 0 km., and
in the said quarry area stone quarry mining is not being
done, and from the Hanumanahalli Conservation Reseve is at
a distance of 3.87 kms., and the said quarry do not come
under any Reserve Forest Deemed Forest limits, and the
area of said quarry is the place of movement of deer, bear,

cheeta and wild lives.




3. Quarry lease to Sri.T.V.Srinvias for Building Stoens, and the

said quarry is found in s.N0.199 of Devarayasamudra village
Avani Hobli, Mulabagilu Taluk, and nearby to the said quarry
in the same survey No0.199, to the forest border of
Devarayasamdura is at a distance of 156 mtrs. And from the
Hanumanahalli Conservation Reserve is at a distance of 4.45
kms., and the said quarry do not come under any Reserve
Forest Deemed Forest limits, and the area of said quarry is

the place of movement of deer, bear, cheeta and wild lives.

. Quarry lease M Sand Block —-Deemed Extension to
Sri.T.V.Srinivas for Building Stones. and the said quarry is
found in s.N0.199 of Devarayasamudra village Avani Hobli,
Mulabagilu Taluk, and nearby to the said quarry in the same
survey No.199, to the forest border of Devarayasamdura is
at a distance of 218 mtrs. And from the Hanumanahalli
Conservation Reserve is at a distance of 4.45 kms., and the
said quarry do not come under any Reserve Forest Deemed
Forest limits, and the area of said quarry is the place of

movement of deer, bear, cheetah and wild lives.

. Quarry lease Block —Deemed Extension to Sri. GVV Build
Infra for Building Stones - and the said quarry is found in
s.N0.199 of Devarayasamudra village AvaniHobli,
MulabagiluTaluk, and nearby to the said quarry in the same

survey No.199, to the forest border of Devarayasamdura is

27



at a distance of 724mtrs. And from the Hanumanahalli
Conservation Reserve is at a distance of 4.57kms., and the
said quarry do not come under any Reserve Forest Deemed
Forest limits, and the area of said quarry is the place of

movement of deer, bear, cheetahand wild lives.

. Quarry lease Block —Deemed Extension to Sri.Sriramareddy
for for Building Stones - and the said quarry is found in
s.No.154 of Yalagondanahalli village Avani Hobli, Mulabagilu
Taluk, and nearby the forest border of is at a distance of 2.89
kms., And from the Hanumanahalli Conservation Reserve is
at a distance of 2.89 kms., and the said quarry do not come
under any Reserve Forest Deemed Forest limits, and the
area of said quarry is the place of movement of deer, bear,

cheetah and wild lives.

. Quarry lease —Deemed Extension to Sri. M/s P.M.Granite
Exports Pvt.Ltd. for M.Sand (Block No0.06) and the said
quarry is found in sy.No.199 of Devarayasamdura village
Avani Hobli, Mulabagilu Taluk, and the same is adjacent to
the forest border and there is 0 km., distance. And in the
said quarry area the stone quarry mining is not done And
from the Hanumanahalli Conservation Reserve is at a
distance of 3.88 kms., and the said quarry do not come

under any Reserve Forest Deemed Forest limits, and the
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area of said quarry is the place of movement of deer, bear,

cheetah and wild lives.

. Quarry Lease M sand block 09 to Sri PMJ constructions
Pvt.Ltd., the said quarry is found in s.N0.199 of
Devarayasamdura village, Avani Hobli, Mublagilu Taluk, and
near by the said quarry, in the same survey No.199,
Devarayasamudra forest area border is in a distance of 280
mtrs. And Hanumanahalli conservation reserve is at a
distance of 4.62 kms., the said quarry do not come under the
reserved forest deemed forest limits, and in the said quarry

area Deer, Bear, Cheetah and other wild lives place.

As stated above the 8 quarries are inspected and the said
quarry area Topo sketch along with the Google sketch is

submitted for further action.

Place: Mulabagilu
Date: 22.07.2021
Yours faithfully,
Sd/-
T. Krishna Murthy
Deputy Conservator of Forests
And Surveyor

Mulbagilu Section, Mulabagilu.
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No.RFO/MR/CR. /2021.22
Office of the
Range Forest Officer

Mulbagilu, Dated 26.7.2021
To,

Deputy Conservator of Forests
Regional Forest Division

Kolar

Through the ACF Bangarpet sub division,Bangarpet.

Sir,

Sub: Nomination to the committee constituted under
the Order of Hon’ble NGT in the matter of
OA.85 of 2011 (SZ)reg.

Ref: 1. your office letter No.A7/Land SQL/CR.2021.22

Dated 2.7.2021.
2. RFO report dated 20.7.2021.

* %k %

Reference to the above subject, asper the ref(l1) on
28.6.2021 the Deputy Commissioner, Kolar District, Kolar,
MOEF Regional Officer, Joint Director,Mines and Geology

Dept. Mysore, Deputy Conservator of Forests, Kolar Division
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and Asst.Conservator of Forests, Bangarpet sub division
along with the staff, have carried out the spot inspection of
Devarayasamudra Vrusabadri Hilly area quarries and jelly

crushers.

Further, as per ref(2) the inspection of the said quarries
and jelly crusher places when done and looked into,
Devarayasamudra village in survey No.199 there is total extent
of 1466.32 acres/guntas, and out of that 746.00 acres/guntas is
the deemed forest area. And in the same survey number
remaining Gomal land , 6 quarries and 2 crushers are found,
and the said quarry and crushers GPS reading is taken and the
deemed forest area border GPS reading was compared and seen

, the same is as under;

31

SL. Quarry/Crusher Distance Distance  from | Remarks
No. Name from Kolar leaf nose
Deemed Bat conservation

forest area reserve

1 Quarry lease M| 2.6 Km. 7.43 km. Does  not
Sand block belong
deemed extention any deemed

(%0 . St Balaji | forest
Granites, Pro. reserve
Bhagavan  singh forest area

for building stones.




Quarry lease M-
Sand block No.097

to Sri.K.Srirama

0 km.

3.87km.

‘do’

Quarry lease to
sri. TV Srinivas for

building stones

156meters

4.45 km.

‘do’

Quarry lease M.
sand block deemed
extension

toSri.T.V.Srinivas

for building stones.

218 metres

4.45 im.

‘do’

Quarry lease M
sand block deemed
extension to
SriGVYV build infra

for building stones

724 meters

4.57 km.

‘do’

Quarry lease M
sand block Demed
extension to Sri
Sriramareddy for

building stones

2.89 km.

1.55 lem,

‘do’

Quarry lease M
sand block Demed
extension to Sri.
M/s PM Granites
export pvt.ltd., for
M sand (Block
No.06)

Okm.

3.88 km.,

ﬂdoﬁ
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4
8 Quarry lease M |280 metres |4.62 km., ‘do’
sand block 09 to
Sri PMJ
constructions
pvt.ltd.,

When the above 6 quarries and 2 crushers were inspected, the
above said quarries and jelly crushers is found to be the fact is the
place of living of wild life such as deer, bear,cheetah, wild pig and
wild lives. All the above said quarries and jelly crushers area topo
sketch and marked in googlesketch is enclosed with this for your

further action and perusal.

Yours faithfully,
Sd/-
Range forest officer
Mulbagilu Range
Mulbagilu.

: .ﬁcgeﬁ@gs/f

Mines & Geology Dept.
Kolar.
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No.ALN SR (K)406/2007.08

Subject:

Ref:

Office of the Deputy Commissioner
Kolar District
Kolar, dated 30/06/2008

OFFICIAL MEMORANDUM

Application dated 17/10/2007 submitted by
Sri.Dandidasharatha Ramaiah son of Gopalaiah
Pattanahalli village, Avani Hobli, Mulabagilu Taluk
(full address) seeking conversion of agricultural land
for the non agricultural purpose of Jelly Crusher
Unit in 2.00 acres of land s.No.758 ofDevarayasamudra
Village of Avani Hobli,Mulbagilu Taluk Kolar Dist
-regarding.
1. Tahsildar Mulbagilu Taluk report No.ALN SR
11/07.08 dated 10/12/2007
2. Land conversion fee Rs.43560/-(and Phody Fee
Rs.20)Composite amount penalty Rs.6450/- total
Rs.60137 By way of DD challan No.. dated 21/6/08
remitted in The Treasury by the applicant.
3.Single Window committee proceeding dt/16/4/08
4. Asst.Director, Planning Department Kolar letter
No. nayosani/ko/murakke/01/08.09/149 dt.16.6.2008
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Sri. Dandi Dasharatha Ramaiah son of Gopalaiah, Pattanahalli
village, Avani Hobli, Mulabagilu Taluk out of the total extent of 4.38
acres of s.No.758 of Devarayasamudra village, Avani
Hobli,Mulabagilu Taluk, for an extent of 2.00 (two) acres extent land,
for the purpose of Jelly Crusher seeking conversion of land had
submitted application on 27/3/2007. And the said applicant have
remitted the prescribed fee of Rs..50137- by way of challan No.l on
21/5/2008 .

And the requisition of the said applicant under section 95 of the
Karnataka land Revenue act and under it formed conditions, as per
the provisions laid down in Karnataka Municipality Act,/Corporation
act/ Panchayath Act and Karnataka Country Town Planning Act is
verified. And the applicant submitted necessary documents are
subjected to verification, and under the relevant act and rules, with
regard to the relevant conditions being fulfilled, and the single
window committee have found that the above act and rules and

conditions being followed.

And the applicant have submitted the approved layout plan and
sketch issued from the competent officer. And the single window

committee are satisfied that the applicant have taken necessary action.

Te.r



Hence to Sri.Dandi Dasharatha Ramaiah son of Gopalaiah,
pattanahalli village,Avani Hobli, Mulabagilu Taluk in Mulabagilu
Taluk Avani Hobli, Devarayasamudra village in s.N0.758 measuring
2.00 acres extent, subject to the conditions mentioned hereunder, the

conversion of land is granted for the purpose of jelly crusher .

1. The converted land should be utilized only for the purpose of
Jelly Crusher . And this land without prior permission should

not be utilized for any other purpose.

2. In this land as per the approved plan the building should be

constructed.

3. Other necessities like road space, road margin , vacant land etc.,
(Authority/CMCletc.,) as per the approved layout plan and as

per the specific rules should reserved for the said purpose.

4. And in this land if there is Thaku Phot Kharab land, as per
section 67 of the Karnataka Land Revenue Act, should be
reserved for the Government purposes. And presently subjected
for the conversion in s.No.. Kharab extent... market rate and the
land conversion fee ... Rs.. is being collected. And for usage
of... purpose is reserved. And over this extent, this applicant do

not have any rights. Forthis B Kharab Extent the rights are
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always vested with Government. And the Tahsildar in this

regard has to clearly mention in the RTC.

. As statutorily prescribed by the Public Works Department in
this land for the purpose of construction of building intended as
far as relating to the National and State Highway from the
centre the prescribed distance and as far as State highway is
concerned from the middle of the road prescribed distance
should be reserved. And in this vacant area any kind of building

should not be constructed.

. In this converted land established Industrial Ujits emitting
smoke, gas and other pollutants shouldbe effectively controlled
and for the public health any kind of danger is not caused and
see that the environmental pollution is not caused. And for the
Industrial Purposes converted land established Industrial Units,
the permission from the Karnataka Pollution Control
Board/Environment Department permission, or only after the

fulfilment of the conditions should be utilized.

7. And to go into the said layout the link road should be

constructed as per the approved layout plan.
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8. In the layout internal road on the basis of the width as per the
approval given by single window committee Competent

Department should be constructed.

9. And for the public purposes prescribed the following sites

should be handed over to the authority and register the same.

Purpose Length x width
1. For road 1566.00 smtr.
2. Open space 813.75 smtr.

10. A) As per the approved plan submitted to the Asst.
Director Town Planning Department the following land usage

should be obtained;

Land usage Extent
1. Industry (jelly crusher) 6308.05 smtr.
2. Vehicle parking 405.00 smtr.
11. If any of the above conditions are violated, this land

conversion order without any notice will be cancleled, and
under section 96 of the Karnataka Land Revenue Act 1964 for
imposing the penalty fee further action will be taken. And
further in this land unauthorized built structure without any
compensation for demolition action will be taken and the
expenditure incurred towards the same will be recovered from

the Kathadhar as Land Revenue arrears.
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Schedule Details

Kolar District, Mulabagilu Taluk Avani Hobli,
Devarayanasamudra village in s.No.758 measuring 2.00 acres (two

acres) extent converted land is bounded as under;

East : Sy.No. 758 land
West : Sy.No.719 land
North : Road

South : Venkataswamy land

Sd/-
(B.Shivappa)
Deputy Commissioner

Kolar Dist.

Copy for further suitable action is sent to following;

1. Tahsildar Mulabagilu Taluk with original file and challan and
as per this order the concerned sy. No. conversion is given and
the same is to be mentioned in the concerned RTC and to this
land in the Kathadhar account the land revenue should be
cancelled.

2. Asst.Director,Town Planning Dept. Kolar for information.




3. Chairman, Devarayasamudra Gram Panchayath Mulabagilu

Taluk for information

4. Applicant ~ Sri.  Dandi  Dasharatha =~ Ramaiah  s/o

Gopalaiah,Tattanahalli village Mulabagilu Taluk
certificate of posting.
5. Addl.copy.

e

Mines & Geology Dept.
Kolar.

through
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No.ALN SR (K)2/2007.08
Office of the Deputy Commissioner
Kolar District
Kolar, dated: 27/08/2007
APPENDIX -10

OFFICIAL MEMORANDUM

Subject: Application dated:27/3/2007 submitted by
Sri.T.Lakshminarayana ~ S/o  B.Venkataramaiah
Bandappa Gardens, Mutyalammangar, Bangalore- 54
(full address) seeking conversion of agricultural land
for the non agricultural purpose of Jelly Crusher of
Unit in 2.00 acres of land Sy.No.179 of
Devarayasamudra Village of Avani Hobli, Mulbagilu
Taluk Kolar Dist-regarding.

Ref: 1. Tahsildar Mulbagilu Taluk report No.ALN SR
23/06/07 dated 11/4/2006

2. Land Conversion Fee Rs.43560/- and Phody Fee
Rs.25.00 totally Rs.43687/- by way of challan
No.l dated 6/6/2007 remitted in Treasury.

3. Single Window committee proceeding dt:23/5/07.

4, Asst. Director, Planning Department Kolar letter
No. nayosani/ko/murakke/02/07.08/819 dt:18/8/07.

ok ook

Sri.G.Lakshminarayana s/o G.Venkatanayadu, Bandepp Garden,

Muthyalammanagar,Bengaluru, in total extent of 2.00 acres of
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s.No.179 of Devarayasamudra village, Avani Hobli,Mulabagilu
Taluk, for an extent of 2.00 (two) acres extent land, for the purpose of
Jelly Crusher seeking conversion of land had submitted application
on 27/3/2007. And the said applicant have remitted the prescribed fee
of Rs.43687/- by way of challan No.l on 6/6/2007.

And the requisition of the said applicant under section 95 of the
Karnataka land Revenue act and under it formed conditions, as per
the provisions laid down in Karnataka Municipality Act,/Corporation
act/ Panchayath Act and Karnataka Country Town Planning Act is
verified. And the applicant submitted necessary documents are
subjected to verification, and under the relevant act and rules, with
regard to the relevant conditions being fulfilled, and the single
window committee have found that the above act and rules and

conditions being followed.

And the applicant have submitted the approved layout plan and
sketch issued from the competent officer. And the single window
committee are satisfied that the applicant have taken necessary action.
Hence to Sri.G.Lakshminarayana s/o G.Venkatanaidu, Bandeppa
Garden, Mutyalammanagar, Bengaluru, in Mulabagilu Taluk Avani
Hobli, Devarayasamudra village in s.No.179 measuring 2.00 acres
extent, subject to the conditions mentioned hereunder, the conversion

of land is granted for the purpose of jelly crusher .
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1. The converted land should be utilized only for the purpose of
Jelly Crusher . And this land without prior permission should

not be utilized for any other purpose.

2. In this land as per the approved plan the building should be

constructed.

3. Other necessities like road space, road margin , vacant land etc.,
(Authority/CMC/etc.,) as per the approved layout plan and as

per the specific rules should reserved for the said purpose.

4. And in this land if there is Thaku Phot Kharab land, as per
section 67 of the Karnataka LLand Revenue Act, should be
reserved for the Government purposes. And presently subjected
for the conversion in s.No.. Kharab extent... market rate and the
land conversion fee ... Rs.. is being collected. And for usage
of... purpose is reserved. And over this extent, this applicant do
not have any rights. For this B Kharab Extent the rights are
always vested with Government. And the Tahsildar in this

regard has to clearly mention in the RTC.

5. As statutorily prescribed by the Public Works Department in
this land for the purpose of construction of building intended as
far as relating to the National and State Highway from the

centre the prescribed distance and as far as State highway is




concerned from the middle of the road prescribed distance
should be reserved. And in this vacant area any kind of building

should not be constructed.

. In this converted land established Industrial Ujits emitting
smoke, gas and other pollutants shouldbe effectively controlled
and for the public health any kind of danger is not caused and
see that the environmental pollution is not caused. And for the
Industrial Purposes converted land established Industrial Units,
the permission from the Karnataka Pollution Control
Board/Environment Department permission, or only after the

fulfilment of the conditions should be utilized.

. And to go into the said layout the link road should be

constructed as per the approved layout plan.
. In the layout internal road on the basis of the width as per the
approval given by single window committee Competent

Department should be constfucted.

. And for the public purposes prescribed the following sites

should be handed over to the authority and register the same.

Purpose Length x width
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1. For road 1404.00 smtr.
2. Open space 832.65 smtr.

10. A) As per the approved plan submitted to the Asst.
Director Town Planning Department the following land usage

should be obtained;

Land usage Extent

1. Vehicle parking 406.01 smtr,

2. Jelly crusher purpose 5450.14 smtr.

11. If any of the above conditions are violated, this land

conversion order without any notice will be cancelled, and
under section 96 of the Karnataka Land Revenue Act 1964 for
imposing the penalty fee further action will be taken. And
further in this land unauthorized built structure without any
compensation for demolition action will be taken and the
expenditure incurred towards the same will be recovered from

the Kathadhar as Land Revenue arrears.

Schedule Details

Kolar District, Mulabagilu Taluk Avani Hobli,
Devarayanasamudra village in s.No.179 total 2.00 (two) acres extent,

conversed land boundaries;
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East : Sy.No. 192 land

West : Road

North : Sy.No.179 remaining land
South : Kharab land

Sd/-
(G.Ramachandra)
Deputy Commissioner

Kolar Dist.

Copy for further suitable action is sent to following;

1. Tahsildar Mulabagilu Taluk with original file and challan and
as per this order the concerned sy.No.conversion is given and
the same is to be mentioned in the concerned RTC and to this
land in the Kathadhar account the land revenue should be
cancelled.

2. Asst. Director, Town Planning Dept. Kolar for information.

3. Chairman, Devarayasamudra Gram Panchayath Mulabagilu

Taluk for information
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4. Applicant  Sri.G.Lakshminarayana s/o  G.Venkatanaidu,
Bandeppa garden,Mutyalanagara Bengaluru through certified
post.

5. Addl.copy.

mﬁ

Mines & Geology Dept.
Kolar.
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Office of the Senior Geologist Mines & Geology Department P.C. Extention Kolar 563102 ’
H-sbee®: sgkolar@gmail.com tipdocd: 08152-222147

No: DMG/SG(Kolar)/QL-928/1 9;29,7\"'(;_,)?1@}} Date: 03-12-2019
A
INTIMATION OF DEEMED EXTENSION
[ See Rules 8-A Sub Rule (2) |

In pursuance of Rules 8A of the amended Rules 2016 & 2017 of KMMC Rules 1994, it is
hereby informed that Quarry lease No.928 for quarrying of Building Stone granted on
12-04-2010 fora period of 20 Years, as per KMMCR Rule 8A (3) this renewal application is
eligible for deemedyextension up to 11-04-2030 in favour of Sri T.V. Srinivas over an extent of
2-20 acres in Gomala land in Sy.no 199 of Devarayasamudra Village, Mulabagal Taluk. Kolar
District.

The grant of Deemed Extension for quarrying of Non-Specified minor mineral is
subject to the terms and conditions mentioned here under:

1. The terms and conditions mentioned in the lease deed of QL.N0.928 shall prevail and remain
intact subject to amendments from time to time.

2. Quarrying Lease shall be in respect of Building Stone for Minor Mineral only. If any other
minor mineral(s) is/are found or discovered in association with the said the minor mineral
if/they should be brought to the notice of the Competent Authority as per rules. And. if the
lessee desires to quarry these newly founded or discovered minerals also, he should do so
only after Obtaining approval of the Competent Authority in writing as per rules or

amendments from time to time.
3. The lessee/licence shall at his own expense erect and at all times maintain and keep in good

repair, boundary pillars and marks which are necessary to indicate the boundaries of the area.

4. A Board should be displayed boldly at the entrance to the quarry lease or the land granted on
quarrying licence giving details of the name of the quarry lease / licence number Owners
name and company name, address and date of the execution of the lease deed/ licence.

5. Dead rent at the rate prescribed in Schedule-I of KMMC Rules 1994 & as per amendments
from time to time and royalty at the rate prescribed in Schedule-Il KMMC Rules 1994 & as
per amendment from time to time shall be payable by the lessee in accordance with these
rules.

6. Government or the Controlling Authority shall have the right of purchasing the minor
mineral at market prices prevailing at the time of such purchase.

7. The deemed extension of this quarrying lease/licence for quarrying shall be subject to the
various other provisions of the KMMC Rules 1994.

8. The lessee shall be governed by all additional conditions which may be incorporated in to the
lease deed at the time of execution of the lease deed.

9. The deemed extension of this quarrying lease is subject to the condition that if any objection
from any authorities or general public the lease will stand revoked without any prior notice.
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Copy Submitted to:.

1. The Joint Director, Department of Mines and Geology, South Zone Mysore.
2. The Tahasildar, Mulabagal Taluk, Kolar District

3. The Geologist, Mines & Geology, Kolar

4. The Junior Engineer, Drawing Section, Mines & Geology, Kolar
- Office Copy.
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GOVERNMENT OF KARNATAKA

DEPARTMENT OF MINES & GEOLOGY
QUARRYING LEASE/LICENCE DEED

FORM L)

Quarrying Lease/Licence No. ... 8.
N of Lessee/ Liveneee F‘J}_S Q. [mS'/?cx}mnﬁ
Date of Grant ...l 19 = 2009‘&") ol g-2017. [D"e""c} 5"’“’“4'”1]
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Office of the Spnu)r_(ncnlnglsl Mines & Geology Department P.C. Extention Kolar 563102
a-inet: sgkolar@gmail.com
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Giarsaly NI-022147

. DMG/SG(Kolar)/QL.-873/19-20_~ Ll ——
No: DMG/SG(Rolar)/Q /uwa“,m@z

Date: 05-02-2019

INTIMATION OF DEEMED EXTENSION
[ See Rules 8-A (4) ]

In pursuance of Rules 8A (4) of the amended Rules 2016 & 2017 of KMMC Rules 1994,
it is hereby informed that Quarry lease No. 873 for quarrying of Building Stone granted on
17-09-2008 for a period of 10 Years, cligible for deemed extension up to 16-09-2028 in favour
of M/s G.V.V.Construction Pro. Sri V.Rajesh over an extent of 5-00 acres in Gomalz land in
Sy.no 199 of Deverayasamudra Village, Mulbagal Taluk, Kolar District.

The grant of Deemed Extension for quarrying of Non-Specified minor mineral is
subject to the terms and conditions mentioned here under:

1. The terms and conditions mentioned in the lease deed of QL.N0.873 shall prevail and remzin
intact subject to amendments from time to time.

2. Quarrying Lease shall be in respect of Building Stone for Minor Mineral only. If any other
minor mineral(s) is/are found or discovered in association with the said the minor minerzl
if/they should be brought to the notice of the Competent Authority as per rules. And, if the
lessee desires to quarry these newly founded or discovered minerals also, he should do so
only after Obtaining approval of the Competent Authority in writing as per rules or
amendments from time to time.

3. The lessee/licence shall at his own expense erect and at all times maintain and keep in good
repair, boundary pillars and marks which are necessary to indicate the boundaries of the area.

4. A Board should be displayed boldly at the entrance to the quarry lease or the land granted on
quarrying licence giving details of the name of the quarry lease / licence number Owners
name and company name, address and date of the execution of the lease deed! licence.

5. D?d;reﬂté‘t‘th;r)a . prescribed in Schedule-l of KMMC Rules 1994 & as per amendments
from time rori';!m and réyéity at the rate prescribed in Schedule-11 KMMC Rules 1994 & as
per amendment from time to time shall be payable by the lessee in accordance with these
rules.

6. Government or the Controlling Authority shall have the right of purchasing the minor
mineral at market prices prevailing at the time of such purchase.

7. The deemed extension of this quarrying lease/licence for quarrying shall be subject 1o the
various other provisions of the KMMC Rules 1994.

8. The lessee shall be governed by all additional conditions which may be incorporated in to the
lease deed at the time of execution of the lease deed.

9. The deemed extension of this quarrying lease is subject to the condition that if any objection
from any authorities or general public the lease will stand revoked without any prior notice.

olC

(¥ Scanned with OKEN Scanner

Y




\"X@
10, As regard 10 usag
respective Compete! gt
Substance Act 1908 read with

1. Mining/Quarrying of leased I.“"‘qtll‘ s
Metalliferous Mines Regulation U1Es

12. Utilization of bounded labourers f'“ S

13. In order ensure safety of life, sui'cly [F.ITLU ol
pits in accordance with [ead Office cired

o explosives it 18
I\ authorities 17 ace
xplosives KU
|g/ minor m!

The above conditions shall be strictly
liable to be determined in accordance with law.

To.
M/s G.V.V. Construction
Pro Sri V. Rajesh
Varadapura village
Virupakshi post
Mulbagal Taluk

The Tahasildar, Mulbagal Taluk, Kolar District.
The Geologist, Mines & Geology, Kolar
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Senior Geologis!
Dept. of Mines and Geology
Kolar

The Joint Director, Department of Mines and Geology, South Zone Mysore.

The Junior Engineer, Drawing Section, Mines & Geology, Kolar

Senior Geologist

Mines & Geology Dept.
Kola%
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GOVERNMENT OF KARNATAKA

DEPARTMENT OF MINES & GEOLOGY

QUARRYING LEASE / LICENCE DEED
(FORM-E)

Quarrying Lease / Licence NoO/'QQR
Name Of Lessee / Licencee. 5 Humald.... .
Diate OF Grant 29:-8-2019.. [LJ et 0l-02- 20’0] .............................

Period. A Years.. [TNM}P’%M“’DJ ........................................................
Mineral. BUIIC-‘ nd.5tone..

n ' . I :
Mines & C ept. ”'“ﬁ'&‘ﬁeoloav Dept.
Sy ~ Kolarfa.
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it is hereby informed that Quarry lease No. 922 fi i ildi
_ ; or quarrying of Buildin
01-02-2010 for a period of 05 Years, q " '

of Sri S. Kumar S/o Subbanna over an extent of 4-00 acres in
Devarayasamudra Village, Mulbagal Taluk, Kolar District.

subject to the terms and conditions
1.

2.

1\
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Office of the Senior Geologi i )
ft gist Mines & ] 3 )
i com Gcolngy Department P.C. Extention Kolar 563102

cipoiRcs: 08152-222147

No: DMG/SG(Kolar)/QL-922/19-20

. The lessee/licence shall at his own expense erect a

. A Board should be displayed boldly at the entrance to the quarry

_ Dead rent at the rate prescribed in Schedule-1 of KMMC Rule

/16391603,

INTIMATION OF DEEMED EXTENSION
| See Rules 8-A Sub Rule (2) |

Date: 28-08-2019

In pursuance of Rules 8A (4) of the amended Rules 2016 & 2017 of KMMC Rules 1994,

Stone granted on
eligible for deemed extension up to 01-02-2030 in favour

Gomala land in Sy.no 199 of

The grant of Deemed Extension for quarrying of Non-Specified minor mineral is

mentioned here under:

The terms and conditions mentioned in the lease deed of QL.N0.922 shall prevail and remain
intact subject to amendments from time to time,

Quarrying Lease shall be in respect of Building Stone for Mi

nor Mineral only. If any other
minor mineral(s) is/are found or discovered in association with the said the minor mineral

if/they should be brought to the notice of the Competent Authority as per rules. And, if the
lessee desires to quarry these newly founded or discovered minerals also, he should do so

only after Obtaining approval of the Competent Authority in writing as per rules or
amendments from time to time.

nd at all times maintain and keep in good
repair, boundary pillars and marks which are necessary to indicate the boundaries of the area.

lease or the land granted on
quarrying licence giving details of the name of the quarry lease / licence number Owners
name and company name, address and date of the execution of the lease deed/ licence.

s 1994 & as per amendments
from time to time and royalty at the rate prescribed in Schedule-IT KMMC Rules 1994 & as

per amendment from time to time shall be payable by the lessee in acc

ordance with these
rules.

Government or the Controlling Authority shall have the right of purchas
mineral at market prices prevailing at the time of such purchase.

The deemed extension of this quarrying lease/licence for quarrying shall be subject to the
various other provisions of the KMMC Rules 1994.

The lessee shall be governed by all additional conditions which may
lease deed at the time of execution of the lease deed.

The deemed extension of this quarrying lease is subject to the condition that if any objection
from any authorities or general public the lease will stand revoked without any prior notice.

ing the minor
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Dl b %DUNS;;Q,/ 19y

CE Scanned with OKEN Scanner

60




61

Tk
-

ion/li e 4
er permission/license fro, &

to have PrOPS Act 1884 and Explosive,

s it is essential )

10. As regard to usage explosives .lt lT:-,c;::izsrd:;lntc:e with Explosive

' i ities in a |

s ey S atlthf’ h losives Rules 2008. d out in accordance with
Substance Act 1908 read with Explo

ie
i inerals shall be carrl
11. Mining/Quarrying of leased minerals/ minor mineral

: les.
Metalliferous Mines Regulation rule519§1M§EF;Uis pmhibited- |
12. Utilization of bounded labourers and ch:lc.i la 'OU o ot i AR
13. In order ensure safety of life, safety fencing is to be p

i 2014
pits in accordance with Head Office circular Dtd.02.09.20 \
otherwise the lease shall be

d around quarry

The above conditions shall be strictly adhered to in toto;
liable to be determined in accordance with law.
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Senior Géologist
Deﬁﬁgmﬁﬁ?'ﬂﬁﬂgjglo%y
Mines & Ggglagy Dept.

To Kolar

Sri S.Kumar

S/o Subbanna
Chamarahalli Village
Huthuru Post

Kolar Taluk

Copy submitted to:-

The Joint Director, Department of Mines and Geology, South Zone Mysore.
The Tahasildar, Mulbagal Taluk, Kolar District.

The Geologist, Mines & Geology, Kolar

The Junior Engineer, Drawing Section, Mines & Geology, Kolar

Office Copy
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Mines & Geology Dept.
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The Production and Audit details and the Royalty collection details for the above 6 leases are as

follows:-
! i Zue e Total
S. | Qu G Extent Grant . Production | Royalty
No. ! No. il inAcres | Date | %Y | ofBuilding | Paid
i L Stone
j l
| l
1. §$73 GVYV Construction 5.00 17.09.2008 20 70100 | 3223000 | |
! | |
| |
| |
b3 922 | S.Kumar 400 |01.022010| 20 249900 | 5626000
'* |
|
5
3: 928 T.V.Srinivas 2.00 12.04.2010 20 104100 : 6021000
t
1 .
i 4. 1017 | P.M.Granites 10.00 [29.08.2016| 10 Idle |
I l
I
PMJ Constructions '
5. 1018 Export Pvt Ltd 10.00 29.08.2016 10 1dle
6. 1024 | K.Srirama 10.00 19.03.2020 10 1dle

enu{éeﬁgist

Mines & Geology Dept.

Kolar.

W;a/i

Mines.& Geolugv Dept,
“““Kolar--
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State Level Environment Impact Assessment Authority-Karnataka

(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

/4

No. SEIAA 446 MIN 2019 Date: 19-08-2019

To,
Sri S Kumar,

S/oSubbanna, & @.\%")‘% 1
Chamanahalli Village & Post, LY P .Y'J/\ )&}
. Sl A" ) b
Uthur Hobli, L e\ 68 PN
Kolar Taluk & District bR /5?
\% —r ;&
Sir, Ik, o i

Sub: Quarrying of Building Stone at Sy No. 199 of

Devaraya Samudra Village, Mulabagal Taluk, Kolar District,

Karnataka by Sri. S. Kumar - Issue of Environmental

Clearance - Reg.

L R
This has reference to your online application dated 5% June 2019 bearing

proposal No. SIA/KA/MIN/36314/2019 addressed to SEIAA, Karnataka on
the subject mentioned above. It has been noted that the proposal is for grant of
Environmental Clearance under the provisions of EIA Notification, 2006, for
quarrying of Building Stone. The total quarry lease area of the project is
4-00 Acres, which is a Government Land. Out of 4-00 Acres, 3-02 Acres area is
for quarrying, 0-02 Acres area is for Roads, 0-03 Acres area is for Waste Dumps,
0-01 Acres area is for Infrastructure, 0-03 Acres area is for Mineral Storage &
0-29 Acres area is for Safety Zone. Working will be opencast and semi
mechanized method. The water requirement for the project is 9.5 KLD will be
met from tankers. During the quarrying operation about 10,059 Tonnes of waste
rock will be handled for a period of five years. The Senior Geologist,
Department of Mines and Geology, Kolar has approved modified quarrying
plan on 9% April 2019. Capital cost of the project is about Rs. 35 Lakhs. It is
reported that the lease area do not attract General Conditions specified in the
EIA Notification, 2006 and the amendments made there on.
2. The State Expert Appraisal Committee (SEAC) appraised the- pfbgect A AR
meetings held on 11% July 2019 and recommended for issue ﬂ&ehvironmental‘w X
clearance for extraction of 50% of the quantity proposed in the approved quarry
plan. The State Environment Impact Assessment Authority (SEIAA) “Karnataka
has considered the application in their meeting held on 31st July 2019 .in
accordance with the EIA Notification 2006 and hereby accords environmental

clearance under the provisions there of to the above-ment:mned Sri. S KUE
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State Level Environment Impact Assessment Authority- Karnataka
(Constituted by MoEF, Government of India, under section 3(3) of E (P) Act, 1986)

Proposed Building Stone Quarry Project of

SEIAA 446 MIN 2019 Sri. S. Kumar

for Quarrying of Building Stone as recommended by State Expert Appraisal
Committee (SEAC) for a period of five years for production capacity as
mentioned below.

[ Year 1st Year 2nd Year 3rd Year 4th Year 5th Year
Production | o gg5 92,329 92,626 90922 - |93367
in tonnes

The working will be open cast and semi - mechanized method involving
quarry lease area of 4-00 Acres subject to implementation of the following
conditions and environmental safeguards.

A. SPECIFIC CONDITIONS:"

1. Validity of this Environmental Clearance is limited to five years from
the date of issue of this letter.

2. Quarry plan approved by the Department of Mines and Geology shall be
strictly implemented and shall not be operated beyond the validity
period of the approved quarry plan.

3. Baseline data on health profile of each of the workers shall be
maintained. _

4. PAs should get the health check-up done for the quarry workers on
quarterly basis and submit report periodically.

5 The SEIAA, Karnataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State
Government as may be applicable to this project.

6. Quarrying shall be undertaken strictly in accordance with provisions of
MM (D&R) Act 1957 / KMMC RULES-1994.

7. All the conditions stipulated in the Consent for establishment issued

 (If applicable) by the Karnataka State Pollution Control Board should be
effectively implemented.

8. The quarrying operations shall not intersect ground water table. Prior
approval of the SEIAA / Ministry of Environment & Forests and Central
Ground Water Authority shall be obtained for quarrying below water
table.

9. The topsoil if any should be stacked at earmarked site only and should
not be kept unutilized for a period more than 3 years. The topsoil should
be used for reclamation and plantation.

10. Waste rock shall be stacked at earmarked site (s) only. The maximum
height of the stack should not exceed 10m duly provxdm%fu}faglg\\ :
terraces. The overall slope of the dump shall not exceed 275 A 'retenttion 4

wall shall be built around the waste rock dump to preventsliding. _ B

11. Catch drains and siltation ponds of appropriate, size sh yul

constructed to arrest silt and sediment flows from quarry working area

and rock dumps. The water so collected should be,;'-a—ﬁl‘ized for'-"_}'\fé-téfiiig
the haulage area, roads, green belt development etc., the drains sh uld
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be regularly de-silted particularly after monsoon and maintained
properly.

12. Dimension of the retaining wall at the toe of dumps within the quarry to
check run off and siltation should be based on the rainfall data.

13. The project authority should implement suitable conservation measures -
to augment ground water resources in the area in consultation with the
Regional Director, Central Ground Water Board within 3 months and
report be submitted to the Authority.

14. Appropriate mitigation measures should be taken to prevent pollution of
nearby water bodies in consultation with the State Pollution Control
Board. '

15. The project proponent shall submit commitment from the competent
authority for drawl of requisite quantity of water for the project before
starting work on the project.

16. Suitable rainwater harvesting measures on long-term shall be planned
and implemented in consultation with Regional Director, Central
Ground Water Board for complete rain water harvesting by constructing
check dams/converting quarried pits to rain water harvesting ponds.

17. Vehicular emissions should be kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
quarrying operations and in transportation of blocks.

18. Digital processing of the entire lease area using remote sensing technique
should be done regularly once in three years for monitoring land use
pattern and report submitted to SEIAA Karnataka, Department of
Environment and Ecology, Govt. of Karnataka and the APCCF, Regional
Office, MoEF, Bangalore.

19. This environmental clearance does not confer any right to the proponent
on the land proposed for quarrying until and unless quarry lease and all
other statutory clearance are -obtained from the respective
department/agencies.

20. The project authorities should undertake sample survey to generate data
on pre-project community health status within a radius of 1 km from
proposed quarry.

21. Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

22, Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed in a scientific manner.
Proper first aid facilities and health care facilities should be provided for
the labourers.

23. The project proponent shall take all precautionary m@sﬁr&d d.tmfmg
quarrying operation for conservation and protectmn ‘of endangered*. s
fauna spotted in the study area. Action plan for conservatlon of flora-and
fauna shall be prepared and implemented in consultatlon with the State
Forest and Wildlife Department. The proponent shall contribute towards
the cost of implementation of the plan and / or Regional Wildlife
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Management Plan for conservation of wild life. The amount so
contributed shall be included in the project cost. A copy of the action
plan may be submitted to the SEIAA, Department of Environment and
Ecology, Govt. of Karnataka, and the Regional Office, MoEF, Bangalore
within 3 months.

24. The project proponent shall delineate Quarry Closure Plan/ exit protocol
to rehabilitate the quarried out land to match its surrounding land use
including removal, storage and reuse of waste rock from quarry area to
cover reclaimed area. Post Quarry Land Use Plan with rehabilitation of
quarried out area (with Plan and Section) provided and submit to
SEIAA.

25. Plantation monitoring programme during post project period for
ensuring survival and growth rate of plantation in reclaimed area.

26. A Final Quarry Closure Plan along with details of Corpus Fund should
be submitted to the SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the Regional Office, MoEF, Bangalore 5
years in advance of final quarry closure for approval.

27. Retention walls should be a minimum of 2.5 mtr height with base of 3
mtr.

28. Check dams and gully plugs along the smaller streamlets in the area,
should be constructed to arrest the loose soil flow from the quarry area.

29. Particulars of dimensioned block production and dispatch shall be
provided by the quarry owner yearly.

30. The infrastructure of transport roads should be improved collectively by
the quarry owners of the area.

31. Link road from quarry site to main road shall be maintained and black
topped by the project proponent.

32. The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/granite pillars on the
ground.

33. No quarrying shall be undertaken outside the lease area.

34. The project Authorities shall maintain a margin of 7.5 meters along the
lease boundary except in case where common boundary working
permission is obtained from the competent authority.

35. The project authorities shall also earmark at least 5 % of the total
turnover of the project towards the corporate social responsibility and
item-wise details along with time bound action plan shall.be pr ared

and submitted to the Authority. AN
36. The project authority shall ensure that the quarry pité-are-well pro
erecting a compound wall of stone masonry ofﬁppropn“ ‘
conforming to safety norms. LA
37. The project authority shall avoid stagnation of water in the ‘quarry pits
which would turn out to be mosquito breeding’centres resulting in
spreading of diseases such as malaria, dengue, etc. . i A\

AR ot W B, B e
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38

39

40.

41.

42

43.

45

. The project proponent shall prevent damage to adjoining land, from fire

due to activities during quarrying operation.

. Haulage approach road should not be through village till the main road

is reached.

The project authorities shall get the annual health check up of quarry
workers as well as people in the nearest vicinity of the quarry for
respiratory diseases such as silicosis and maintain records. Appropriate
care shall be taken for remedy in case of prevalence of such health
disorders.

Clearance/NOC from the competent authority shall be obtained for

transportation of water by tankers in order to avoid hardship to the

competitive users

. This Environmental Clearance is granted subject to obtaining prior

clearance from Forestry and Wild Life angle including clearance from the
Standing Committee of the National Board for Wildlife as applicable.
Further this Environmental Clearance does not necessarily implies that
Forestry and Wildlife Clearance shall be granted to the project and that
the proposal for Forestry and Wildlife Clearance shall be considered by
the respective Authorities on their merits and decision taken. The
investment made in the project if any based on Environmental Clearance
so granted in anticipation from the forestry and wild life angle shall be
entirely at the cost and risk of the project proponent and the SEIAA-
Karnataka shall not be responsible in this regard in any manner.

Solid waste/hazardous waste generated in the mines/quarry needs to
addressed in accordance to the Solid Waste Management Rules, 2016 /
Hazardous & Other Waste Management Rules, 2016

. Ambient air quality monitoring stations as prescribed in the statue be

established for monitoring of pollutants, namely PMio, PMz25, SOz and
NOx. Location of the stations shall be decided based on the
meteorological data, topographical features and environmentally and
ecologically sensitive targets in consultation with the State Pollution
Control Board wherever applicable.

. Regular monitoring of ground water level and quality shall be carried

out in and around the mine/ quarry lease area by establishing a network
of existing wells and constructing new piezometers during the

Quarrying operations. The monitoring of ground water levels-shall-be

. - . __:_::“:. } £ T
carried out four times a year i.e. pre-monsoon, monsoqg;_fgoj;,@ﬁfmgpnf
and winter. The ground water quality shall be monidiA once a year, V7

and the data thus collected shall be sent regularly to IvaEF&CC/ RO,

46. Monitoring of water quality upstream and downstream of Wwater bodies

shall be carried out once in six months and recor‘df _c3f moni{k;_t'ring‘ data
shall be maintained and submitted to the Ministry of Environment,
Forest and Climate Change/Regional Office i\ G =
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47. Controlled blasting techniques shall be practiced in order to mitigate
ground vibrations, fly rocks, noise and air blast etc., as per the guidelines
prescribed by the DGMS.

48. The noise level survey shall be camed out as per the prescribed
guidelines to assess noise exposure of the workmen at vulnerable points
in the mine premises, and report in this regard shall be submitted to the
Ministry /RO on six-monthly basis.

49. The company / project proponent shall have a well laid down
environmental policy duly approved by the Board of Directors. The
environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus
any infringements/deviation/violation of the environmental / forest /
wildlife norms / conditions. The company / Project proponent shall
have defined system of reporting infringements / deviation / violation
of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this
regard shall be submitted to the MoEF&CC as a part of six-monthly
report.

50. Action plan for implementing EMP and environmental conditions along
with responsibility matrix of the company shall be prepared and shall be
duly approved by competent authority. The year wise funds earmarked
for environmental protection measures shall be kept in separate account
and not to be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported to the Ministry/Regional
Office along with the Six-Monthly Compliance Report

51. Self-environmental audit shall be conducted annually. Every three years
third party environmental audit shall be carried out.

52. The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and update the same on half-yearly
basis.

53. The project proponent shall submit the environmental statement for each
financial year in Form-V to the concerned State Pollution Control Board
as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

54. The project authorities shall inform to the Regional Office of the
MOoEF&CC regarding commencement of Quarrying operations.

55. No further expansion or modifications in the project shall be carried-out
without prior approval of the Ministry of Env1r0nme§(;>ﬁo1‘é5ts‘ ant[;‘%-. :
Climate Change (MOEF&CC)/ SEIAA, Karnataka. /&%

56. The project authorities shall undertake act'lvmes under Corporate
Environment Responsibility (CER) with a total ¢ost of not. less than
Rs. 8,00,000/- for rejuvenation of Cholanagunte lake within fwe years in
accordance with the O.M. F. No.22-65/2017-1A. III dated 1st Ma 2018
and report be submitted to the Authority. = ;
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57. Safe drinking water has to be provided at the quarry site.
58. Dust suppression measures have to be strictly followed.
59. The drilling machines employed shall be fitted with dust extraction unit

while taking up quarrying activity.

B. GENERAL CONDITIONS:

j o

2

No change in quarrying technology and scope of working should be
made without prior approval of the SEIAA Karnataka.

No change in the calendar plan including excavation, quantum of
mineral and waste should be made.

It shall be ensured that the' Ambient Air Quality parameters conform to
the norms prescribed by the MoEF, Govt. of India, New Delhi.

Data on ambient air quality (PMio, PM23, SO2, NOx) should be regularly
submitted to the SEIAA Karnataka and the Regional Office, MoEF,
Bangalore and the State Pollution Control Board / Central Pollution
Control Board once in six months.

Fugitive dust emission from all the sources should be controlled
regularly. Water spray arrangement on haul roads, loading and
unloading and at transfer points should be provided and properly
maintained.

Measures should be taken for control of noise levels below 85 dBA in the
work environment. Workers engaged in operations of HEMM, etc should
be provided with earplugs / muffs.

Waste water from the quarry should be properly collected, treated so as
to conform to the standards prescribed under GSR 422 (E) dated 19th
may 1993 and 31st December, 1993 or as amended from time to time. Oil
and grease trap shall be installed before discharge of effluents.

Personnel working in dusty areas should wear protective respiratory
devices and they should also be provided with adequate training and
information on safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed.
Quarterly report in this regard should be submitted to the Department of
Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board and the Regional Office, MoEF, Bangalore.

A separate environmental management cell with suitable qualified
personnel shall be set-up under the control of a Senior Executive, who

will report directly to the Head of the organization. 'I'I'le/Enmrmnent.-._
management committee should be constituted with one ’éf the membet <.

representing nearby village.

10. The funds earmarked for environmental protectlon measures shou:ld be

kept in separate account and should not be diverted for other _purpose.
Year wise expenditure should be reported to the SEIAA Karnataka, the
Department of Environment and Ecology, Govt of Karnataka, and
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11.

Ecology, Government of Karnataka, and the Regional Office, MoEF,

Bangalore.

The project authorities should inform the SEIAA Karnataka, Department
of Environment and Ecology, Govt. of Karnataka, and the Regional
Office, MoEF, Bangalore regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start
of land development work.

12. The APCCF, Regional Office of MoEF, Bengaluru; the Department of

13

14.

19.

16.

Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board shall monitor compliance of the stipulated
conditions. The project authorities should extend full co-operation to the
Officer (S) of these offices by furnishing the requisite data / information
/monitoring reports.

The project proponent shall submit six monthly report on the status of
the implementation of the stipulated environmental safeguards to the
SEIAA Karnataka, Department of Environment and Ecology,
Government of Karnataka and the APCCF, Regional Office, MoEF,
Bengaluru; the Central Pollution Control Board and the Karnataka State
Pollution Control Board.

A copy of the clearance letter will be marked to the concerned Panchayat.
Local NGO, if any, from whom suggestion / representation has been
received while processing the proposal.

The project proponent should display the conditions prominently at the
entrance of the project on a big panel board for the information of the
public.

The Karnataka State Pollution Control Board should display a copy of
the clearance letter at the Regional office, District Industry Centre and
Collector’s office/ Tehsildar’s office for 30 days.

17. The project authorities should advertise at least in two local newspapers

18.

19

widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Pollution
Control Board and also at http://environmentclearance.nic.in/ website
of the MoEF&CC and http:/ /seiaa.karnataka.gov.in/ website of SEIAA,
Karnataka. A copy of the same should be forwarded to the Department
of Environment and Ecology, Government of Karnataka and the
Regional Office, MoEF&CC, Bangalore.

Concealing factual data or submission of false/fabricated. dataqaﬂd o
failure to comply with any of the conditions mentioned aboye' may tesnlt
in withdrawal of this clearance and attract action under/.the prowswns of

Environmental (Protection) Act, 1986.
Any appeal against this environmental clearance shall lie: w1th the
National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010. .

e



State Level Environment Impact Assessment Authority- Karnataka
(Constituted by MoEF, Government of India, under section 3(3) of E (P) Act, 1986)

Proposed Building Stone Quarry Project of
SEIAA 446 MIN 2019 Sri. 5. Kumar

20. The SEIAA or any other competent authority may alter / modify the
above conditions or stipulate any further condition in the interest of
environment protection.

21. Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

29 The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules made there under.

Yours faithfully,

(Vijayakumar Gogi)
Member Secretary
SEIAA Karnataka

Copy to: eSS G P

1. The Secretary, Ministry of Enyir_op,mgg‘t' & Forests and Climate Change
Indira Paryavaran Bhavan, Jor Bagh-Road, Aliganj, New Delhi-110 003.

2. The Director, Department of Mines and Geology, Khanija Bhavan, Race
course road, Bangalore - 560 001.

3. The Member Secretary, Karnataka State Pollution Control Board,
Bangalore.

4. The APCCF, Regional Office, Ministry of Environment & Forests (5Z),
Kendriya Sadan, IV Floor, E & F Wings, 17th Main Road, Koramangala II
Block, Bengaluru - 560 034.

5. Guard File.
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To, %8y
Sri. T.V. Srinivasa, / ‘5 ']é Y ¢
S/ o. Sri. Thimmarayappa, < { #%lpé \‘2‘,) s |
Virupakshi Post, Yy LU Lt )§ .
Mulbagal Taluk, 5 % ,}{é' :
Kolar District A “a
™ eg;“'g-"" =

Sir, q’é

Sub: Quarrying of Building Stone at Sy No. 199 of

Devaraya Samudra Village, Mulabagal Taluk, Kolar District,
Karnataka by Sri. T. V. Srinivasa - Issue of Environmental
Clearance - Reg.

H oW %

This has reference to your online application dated 5% June 2019 bearing
proposal No. SIA/KA/MIN/36278/2019 addressed to SEIAA, Karnataka on
the subject mentioned above. It has been noted that the proposal is for grant of
Environmental Clearance under the provisions of EIA Notification, 2006, for
quarrying of Building Stone. The total quarry lease area of the project is
2-20 Acres, which is a Government Land. Out of 2-20 Acres, 1-32 Acres area is
for quarrying, 0-01 Acres area is for Roads, 0-02 Acres area is for Waste Dumps,
0-01 Acres area is for Infrastructure, 0-02 Acres area is for Mineral Storage &
0-22 Acres area is for Safety Zone. Working will be opencast and semi
mechanized method. The water requirement for the project is 3.7 KLD will be
met from tankers. During the quarrying operation about 4,254 Tonnes of waste
rock will be handled for a period of five years. The Senior Geologist,
Department of Mines and Geology, Kolar has approved modified quarrying
plan on 9% April 2019. Capital cost of the project is about Rs. 25 Lakhs. It is
reported that the lease area do not attract General Conditions specified in the
EIA Notification, 2006 and the amendments made there on.

2. The State Expert Appraisal Committee (SEAC) appraised thepro;ect mlts

meetings held on 10% July 2019 and recommended for issue of environmental *

clearance for extraction of 30% of the quantity proposed in the approved quarry
plan. The State Environment Impact Assessment Authority (SEIAA), Karnataka
has considered the application in their meeting held on 31¢ July 2019 in
accordance with the EIA Notification 2006 and hereby accords environmental
clearance under the provisions there of to the above-mentioned

Room No. 706, 7th Floor, 4th Gate, M.S. Building, Bangalore - 560 001 Phone : 080-220

s

32497 Fax : 080-22254377

Website : http://environmeniclearance.nic.in  e-mail : msseiaakarnataka@gimail.com
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Sri. T. V. Srinivasa for Quarrying of Building Stone as recommended by State
Expert Appraisal Committee (SEAC) for a period of five years for production
capacity as mentioned below.

Year 1st Year 2nd Year 3d Year 4th Year 5th Year
Production | 55 40, 33,674 33,775 33,875 34,076
n tonnes

The working will be open cast and semi - mechanized method involving
quarry lease area of 2-20 Acres subject to implementation of the following
conditions and environmental safeguards.

A. SPECIFIC CONDITIONS: ,

1. Validity of this Environmental-Glearance is limited to five years from

the date of issue of:this letter,»«

Quarry plan approved by the Department of Mines and Geology shall be

strictly implemented and shall not be operated beyond the validity

period of the approved quarry plan.

Baseline data on health profile of each of the workers shall be

maintained.

4. PAs should get the health check-up done for the quarry workers on
quarterly basis and submit report periodically.

5. The SEIAA, Karnataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State
Government as may be applicable to this project.

6. Quarrying shall be undertaken strictly in accordance with provisions of
MM (D&R) Act 1957 / KMMC RULES-1994.

7. All the conditions stipulated in the Consent for establishment issued
(If applicable) by the Karnataka State Pollution Control Board should be
effectively implemented.

8. The quarrying operations shall not intersect ground water table. Prior
approval of the SEIAA / Ministry of Environment & Forests and Central
Ground Water Authority shall be obtained for quarrying below water
table.

9. The topsoil if any should be stacked at earmarked site only and should
not be kept unutilized for a period more than 3 years. The topsoil should
be used for reclamation and plantation.

10. Waste rock shall be stacked at earmarked site (s) only. The maximum
height of the stack should not exceed 10m duly providing. sujtable
terraces. The overall slope of the dump shall not exceed 27°. A retention
wall shall be built around the waste rock dump to prevent sliding. G

11. Catch drains and siitation ponds of appropriate size  should, be
constructed to arrest silt and sediment flows from quarry working area
and rock dumps. The water so collected should be utilized for watering
the haulage area, roads, green belt development etc., the drains spould
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be regularly de-silted particularly after monsoon and maintained
properly.

12. Dimension of the retaining wall at the toe of dumps within the quarry to
check run off and siltation should be based on the rainfall data.

13. The project authority should implement suitable conservation measures
to augment ground water resources in the area in consultation with the
Regional Director, Central Ground Water Board within 3 months and
report be submitted to the Authority.

14. Appropriate mitigation measures should be taken to prevent pollution of
nearby water bodies in consultation with the State Pollution Control
Board.

15. The project proponent shall submit commitment from the competent
authority for drawl of requisite quantity of water for the project before
starting work on the project.

16. Suitable rainwater harvesting measures on long-term shall be planned
and implemented in consultation with Regional Director, Central
Ground Water Board for complete rain water harvesting by constructing
check dams/converting quarried pits to rain water harvesting ponds.

17. Vehicular emissions should be kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
quarrying operations and in transportation of blocks.

18. Digital processing of the entire lease area using remote sensing technique
should be done regularly once in three years for monitoring land use
pattern and report submitted to SEIAA Karnataka, Department of
Environment and Ecology, Govt. of Karnataka and the APCCF, Regional
Office, MoEF, Bangalore.

19. This environmental clearance does not confer any right to the proponent
on the land proposed for quarrying until and unless quarry lease and all
other statutory clearance are obtained from the respective
department/agencies.

20. The project authorities should undertake sample survey to generate data
on pre-project community health status within a radius of 1 km from
proposed quarry.

21. Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

22. Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed in a scientific manner.
Proper first aid facilities and health care facilities should be provuded for
the labourers.

23. The project proponent shall take all precautlonary measures durmg""_“' A

quarrying operation for conservation and protection of endangered
fauna spotted in the study area. Action plan for conservation of flora and
fauna shall be prepared and implemented in consultation with the State
Forest and Wildlife Department. The proponent shall contribute towards
the cost of implementation of the plan and / or Reg;onal ‘Wildlife

1.»«;4” N
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Management Plan for conservation of wild life. The amount so
contributed shall be included in the project cost. A copy of the action
plan may be submitted to the SEIAA, Department of Environment and
Ecology, Govt. of Karnataka, and the Regional Office, MoEF, Bangalore
within 3 months.

24. The project proponent shall delineate Quarry Closure Plan/ exit protocol
to rehabilitate the quarried out land to match its surrounding land use
including removal, storage and reuse of waste rock from quarry area to
cover reclaimed area. Post Quarry Land Use Plan with rehabilitation of
quarried out area (with Plan and Section) provided and submit to
SEIAA.

25. Plantation monitoring programme during post project period for
ensuring survival and growth rate of plantation in reclaimed area.

26. A Final Quarry Closure Plan along with details of Corpus Fund should
be submitted to the SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the Regional Office, MoEF, Bangalore 5
years in advance of final quarry closure for approval.

27. Retention walls should be a minimum of 2.5 mtr height with base of 3
mitr.

28. Check dams and gully plugs along the smaller streamlets in the area,
should be constructed to arrest the loose soil flow from the quarry area.

29. Particulars of dimensioned block production and dispatch shall be
provided by the quarry owner yearly.

30. The infrastructure of transport roads should be improved collectively by
the quarry owners of the area.

31. Link road from quarry site to main road shall be maintained and black
topped by the project proponent.

32. The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/granite pillars on the
ground.

33. No quarrying shall be undertaken outside the lease area.

34. The project Authorities shall maintain a margin of 7.5 meters along the
lease boundary except in case where common boundary working
permission is obtained from the competent authority.

35. The project authorities shall also earmark at least 5 % of the total
turnover of the project towards the corporate social responsibility and
item-wise details along with time bound action plan shall be prepared
and submitted to the Authority.

36. The project authority shall ensure that the quarry pits are well pi‘otecteed .

erecting a compound wall of stone masonry of appropnate helght

conforming to safety norms.
37. The project authority shall avoid stagnation of water in the quarry pxts
which would turn out to be mosquito breedmg centres resullmg in

spreading of diseases such as malaria, dengue, etc 1 é_l, =l

'l_f'

79



State Level Environment Impact Assessment Authority- Karnataka
(Constituted by MoEF, Government of [ndia, under section 3(3) of E {P) Act, 1986)

Proposed Building Stone Quarry Project of

SEIAA 447 MIN 2019 Sri. T. V. Srinivasa

38. The project proponent shall prevent damage to adjoining land, from fire
due to activities during quarrying operation.

39. Haulage approach road should not be through village till the main road
is reached.

40. The project authorities shall get the annual health check up of quarry
workers as well as people in the nearest vicinity of the quarry for
respiratory diseases such as silicosis and maintain records. Appropriate
care shall be taken for remedy in case of prevalence of such health
disorders.

41. Clearance/NOC from the competent authority shall be obtained for
transportation of water by tankers in order to avoid hardship to the
competitive users

42. This Environmental Clearance is granted subject to obtaining prior
clearance from Forestry and Wild Life angle including clearance from the
Standing Committee of the National Board for Wildlife as applicable.
Further this Environmental Clearance does not necessarily implies that
Forestry and Wildlife Clearance shall be granted to the project and that
the proposal for Forestry and Wildlife Clearance shall be considered by
the respective Authorities on their merits and decision taken. The
investment made in the project if any based on Environmental Clearance
so granted in anticipation from the forestry and wild life angle shall be
entirely at the cost and risk of the project proponent and the SEIAA-
Karnataka shall not be responsible in this regard in any manner.

43. Solid waste/hazardous waste generated in the mines/quarry needs to
addressed in accordance to the Solid Waste Management Rules, 2016 /
Hazardous & Other Waste Management Rules, 2016

44. Ambient air quality monitoring stations as prescribed in the statue be
established for monitoring of pollutants, namely PMio, PM2s, SO and
NOx. Location of the stations shall be decided based on the
meteorological data, topographical features and environmentally and
ecologically sensitive targets in consultation with the State Pollution
Control Board wherever applicable.

45. Regular monitoring of ground water level and quality shall be carried
out in and around the mine/quarry lease area by establishing a network
of existing wells and constructing new piezometers during the
Quarrying operations. The monitoring of ground water levels-shall-be

carried out four times a year i.e. pre-monsoon, monsoon,: pest-rm:-nsoonf_. 5
and winter. The ground water quality shall be monitored once a year,"- RS

and the data thus collected shall be sent regularly to MoEF&CC/ RO. -

46. Monitoring of water quality upstream and downstream of water bOd.IES
shall be carried out once in six months and record of monitoring data
shall be maintained *and submitted to the Ministry of Envu-onment

Forest and Climate Change/ Regional Office i ot

e
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47. Controlled blasting techniques shall be practiced in order to mitigate
ground vibrations, fly rocks, noise and air blast etc., as per the guidelines
prescribed by the DGMS.

48. The noise level survey shall be carried out as per the prescribed
guidelines to assess noise exposure of the workmen at vulnerable points
in the mine premises, and report in this regard shall be submitted to the
Ministry /RO on six-monthly basis.

49. The company / project proponent shall have a well laid down
environmental policy duly approved by the Board of Directors. The
environmental policy should prescribe for standard operating
procedures to have proper checks and balances and to bring into focus
any infringements/deviation/violation of the environmental / forest /
wildlife norms / conditions. The company / Project proponent shall
have defined system of reporting infringements / deviation / violation
of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this
regard shall be submitted to the MoEF&CC as a part of six-monthly
report.

50. Action plan for implementing EMP and environmental conditions along
with responsibility matrix of the company shall be prepared and shall be
duly approved by competent authority. The year wise funds earmarked
for environmental protection measures shall be kept in separate account
and not to be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported to the Ministry/ Regional
Office along with the Six-Monthly Compliance Report

51. Self-environmental audit shall be conducted annually. Every three years
third party environmental audit shall be carried out.

52. The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and update the same on half-yearly
basis.

53. The project proponent shall submit the environmental statement for each
financial year in Form-V to the concerned State Pollution Control Board
as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

54. The project authorities shall inform to the Regional Office of the
MoEF&CC regarding commencement of Quarrying operations.

55. No further expansion or modifications in the project shall be carried out

without prior approval of the Ministry of Envuomnent; &arests dndf"::__.' .

Climate Change (MoEF&CC)/ SEIAA, Karnataka.
56. The project authorities shall undertake activities: under Corpbrate
Environment Resporisibility (CER) with a total cost of not less than
Rs. 3,00,000/ - for rejuvenation of Cholanagunte lake within five years in
accordance with the O.M. F. No.22-65/2017-IA.I1l dated 1st May 2018
and report be submitted to the Authority.

.. o
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57. Safe drinking water has to be provided at the quarry site.
58. Dust suppression measures have to be strictly followed.
59. The drilling machines employed shall be fitted with dust extraction unit

while taking up quarrying activity.

B. GENERAL CONDITIONS:

1.

2

10.

No change in quarrying technology and scope of working should be
made without prior approval of the SEIAA Karnataka.

No change in the calendar plan including excavation, quantum of
mineral and waste should be made.

It shall be ensured that the Ambient Air Quality parameters conform to
the norms prescribed by the MoEF, Govt. of India, New Delhi.

Data on ambient air quality (PMio, PM2s, SOz, NOy) should be regularly
submitted to the SEIAA Karnataka and the Regional Office, MoEF,
Bangalore and the State Pollution Control Board / Central Pollution
Control Board once in six months.

Fugitive dust emission from all the sources should be controlled
regularly. Water spray arrangement on haul roads, loading and
unloading and at transfer points should be provided and properly
maintained.

Measures should be taken for control of noise levels below 85 dBA in the
work environment. Workers engaged in operations of HEMM, etc should
be provided with earplugs / muffs.

Waste water from the quarry should be properly collected, treated so as
to conform to the standards prescribed under GSR 422 (E) dated 19th
may 1993 and 31st December, 1993 or as amended from time to time. Oil
and grease trap shall be installed before discharge of effluents.

Personnel working in dusty areas should wear protective respiratory
devices and they should also be provided with adequate training and
information on safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed.
Quarterly report in this regard should be submitted to the Department of
Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board and the Regional Office, MoEF, Bangalore.

A separate environmental management cell with suitable qualified

personnel shall be set-up under the control of a Senior Executive, who -
will report directly to the Head of the organization. The Environment (-

management committee should be constituted with one of the member
representing nearby vjllage. :
The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the SEIAA Karnataka, the
Department of Environment and Ecology, Govt. of -_Kamatai_;%{.\and

&
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Ecology, Government of Karnataka, and the Regional Office, MoEF,
Bangalore.

The project authorities should inform the SEIAA Karnataka, Department
of Environment and Ecology, Govt. of Karnataka, and the Regional
Office, MoEF, Bangalore regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start
of land development work.

12. The APCCF, Regional Office of MoEF, Bengaluru; the Department of

13.

14.

15.

Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board shall monitor compliance of the stipulated
conditions. The project authorities should extend full co-operation to the
Officer (S) of these offices by furnishing the requisite data / information
/ monitoring reports.

The project proponent shall submit six monthly report on the status of
the implementation of the stipulated environmental safeguards to the
SEIAA Karnataka, Department of Environment and Ecology,
Government of Karnataka and the APCCF, Regional Office, MoEF,
Bengaluru; the Central Pollution Control Board and the Karnataka State
Pollution Control Board.

A copy of the clearance letter will be marked to the concerned Panchayat.
Local NGO, if any, from whom suggestion / representation has been
received while processing the proposal.

The project proponent should display the conditions prominently at the
entrance of the project on a big panel board for the information of the
public.

16. The Karnataka State Pollution Control Board should display a copy of

the clearance letter at the Regional office, District Industry Centre and
Collector’s office/ Tehsildar’s office for 30 days.

17. The project authorities should advertise at least in two local newspapers

18.

19. Any appeal against this environmental clearance shall 11e W1th the

widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Pollution
Control Board and also at http://environmentclearance.nic.in/ website
of the MoEF&CC and http:/ /seiaa karnataka.gov.in/ website of SEIAA,
Karnataka. A copy of the same should be forwarded to the Department
of Environment and Ecology, Government of Karnataka and the
Regional Office, MOEF&CC, Bangalore.

Concealing factual data or submission of false/fabricated dgfa -and

failure to comply with any of the conditions mentioned above may rebult
in withdrawal of this clearance and attract action under the provxslons of <

Environmental (Prote¢tion) Act, 1986.

National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act 2010.
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20. The SEIAA or any other competent authority may alter / modify the
above conditions or stipulate any further condition in the interest of
environment protection.

21. Failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

22. The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules made there under.

i, L

Yours faithfully,

TR
(Vijayakumar Gogi)
Member Secretary
SEIAA Karnataka
Copy to:
The Secretary, M1msl:ry of Envxronment & Forests and Climate Change
Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-110 003.

2. The Director, Department of Mines and Geology, Khanija Bhavan, Race
course road, Bangalore - 560 001.

3. The Member Secretary, Karnataka State Pollution Control Board,
Bangalore.

4. The APCCF, Regional Office, Ministry of Environment & Forests (SZ),
Kendriya Sadan, IV Floor, E & F Wings, 17th Main Road, Koramangala II
Block, Bengaluru - 560 034.

5. Guard File.
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No. SETAA 1589 MIN 2015 Date: 05-03-2016

To,

M/s. P M ] Construction Pvt. Ltd,,
Sri Munivenkarappa Jagannath
#17, 38™ Cross, 8t Block,

= Jayanagar, Bengaluru-560 070

Sir,

Sub: Quarrying of Building Stone at Sy.No.199 of Devarayasamudra
Village, Mulabagal Taluk, Kolar District by M/s. P M ]
Construction Pvt. Ltd - Issue of Environment Clearance - Reg.

bt 0

This has reference to your online application dated 14t December 2015
bearing proposal No.SIA/KA/MIN/ 34550/2015 addressed to SEIAA,
Karnataka on the subject mentioned above. It has been noted that the proposal is
for grant of Environmental Clearance under the provisions of EIA Notification,
2006, for quarrying of Building Stone. The total quarry lease area of the project is
10 Acres, which is a Government Land. Out of 10 Acres of area, 7.71 Acre area is
for quarrying, 0.2 Acre area is for waste dumping, 0.51 Acre area is for mineral
storage, 0.04 Acre area is for infrastructure, 0.02 Acre area is for roads and
1.52 Acre area is for green belt. Working will be opencast and semi mechanized
method. The water requirement for the project is 10KLD will be met from
nearby bore well. The Mines and Geology Department has approved quarrying
plan on 25% January 2015. Capital cost of the project is about Rs.300 Lakhs. It is
reported that the lease area do not attract General Conditions specified in the
EIA Notification, 2006 and the amendments made there on.

2. The State Expert Appraisal Committee (SEAC) appraised the project in
its meeting held on 27t & 28t January 2016 and _zeqmn 3
Environmental Clearance. The State EnvironmenpAidpae dbAuthority
{SEIAA), Karnataka has examined the applic A ting he}d%n 26th
bruary 2016 in accordance with the EIA AR 6T and decided to
cprovisionsithereof to the above
Sfor Quarrying of Building Stone
with annual production mentioned in the talileshelow subjgo implementation

Ao

of the following conditions and environmentiksa egua-rd%"___ v,




86

State Level Envn'onment Impact Assessment Authority-Karnataka
’ (Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

' | SEIAA 1589 MIN 2015 : 3 Quarrying of Building Stcne Project of . i
M/s. P M ] Construction Pvt. Ltd “
Year 1%t Year | 2ndYear | 3 Year | 4thYear | 5t Year Total
Productiont  way | 147113 | 147108 | 147118 | 147160 | 593525
in Tons

A. SPECIFIC CONDITIONS:
1. Quarry plan approved by the Department of Mines and Geology shall be

strictly implemented and shall not be operated beyond the validity period of

the approved quarry plan.

Baseline data on health profile of each of the workers shall be maintained.

PAs should get the health checkup done for the quarry workers on quarterly

basis and submit report periodically.

4. The SEIAA, Karnataka reserves the right to withdraw the environmental
clearance subject to” any change in the quarrying policy by the State
Government as may be apphcable to this project.

5. This Environmental Clearance is co-terminus with the lease granted vide
quarry lease under MM (D & R) Act 1957/ KMMC RULES-1994.

6. Quarrying shall be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957/ KMMC RULES-19%4.

7. All the conditions stipulated in the Consent for establishment issued (If
applicable) by the Karnataka State Pollution Control Board should be
effectively implemented.

8. The quarrying operations shall not intersect ground water table, Prior

" approval of the SEIAA / Ministry of Environment & Forests and Central
Ground Water Authority shall be obtained for quarrying below water table.

9. The topsoil if any should be stacked at earmarked site only and should not

" be kept unutilized for a period more than 3 years.. The topsoil should be
used for reclamation and plantation.

10. Waste rock shall be stacked at earmarked site (s) only. The maximum height
of the stack should not exceed 10m duly providing suitable terraces. The
overall slope of the dump shall not exceed 27°. A retention wall shall be
built around the waste rock dump to prevent sliding.

11. Catch drains and siltation ponds of appropriate size should be constructed ]
to arrest silt and sediment flows from quarry working area and rock dumps.
The water so collected should be utilized for watering the haulage area,
roads, green belt development etc., the drains should be regularly de-silted
particularly after monsoon and maintained properly.

12. Dimension of the retaining wall at the toe of dumps within the qusay to

check run-off and siltation should be based on the rainfall data.
13. The project authority should 1mplement suitable conservation measures to
augment ground water resources in the area in consu!tatmn with the
Regional Director, Central Ground Water Board within 3 :
be submitted to the Authority.

00

authorxty for drawl of reqm31te quantity of water fq
starting work on the project.
16. Suitable rainwater harvesting measures on.long-term shail \be pia;;_med and ‘;
implemented in consultation with Regional Director, Cent@t Ground Wate o
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Board for complete rain water harvesting by constructing check
dams/converting quarried pits to rain water harvesting ponds.

17. Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks.

18. Digital processing of the entire lease area using remote sensing technique
should be done regularly once in three years for monitoring land use pattern
and report submitted to SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the APCCF, Regional Office, MoEF,
Bengaluru. : ;

19. This environmental clearance does not confer any right to the proponent on

the land proposed for quarrying until and unless quarry lease and all other .

statutory clearance are obtained from the respective department/agencies.

20. The project authorities should undertake sample survey to generate data on
pre-project community health status within a radius of 1 km from proposed

~ quarry.

21. Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

22. Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed in a scientific manner. Proper
first aid facilities and health care facilities should be provided for the
labourers.

23.The project proponent shall take all precautionary measures during
quarrying operation for conservation and protection of endangered fauna

spotted in the study area. Action plan for conservation of flora and fauna

shall be prepared and implemented in consultation with the State Forest and
Wildlife Department. The proponent shall contribute towards the cost of
implementation of the plan and / or Regional Wildlife Management Plan for
conservation of wild life. The amount so contributed shall be included in the
Project cost. A copy of the action plan may be submitted to the SEIAA,
Department of Environment and Ecology, Govt. of Karnataka and the
APCCEF, Regional Office, MoEF, Bengaluru within 3 months.

24. The project proponent shall delineate Quarry Closure Plan/ exit protocol to
rehabilitate the quarried out land to match its surrounding land use

including removal, storage and reuse of waste rock from quarry area to -

cover reclaimed area. Post Quarry Land Use Plan with rehabilitation of
quarried out area (with Plan and Section) provided and submit to SEIAA.

25. Plantation monitoring programme during post project period for ensuring

survival and growth rate of plantation in reclaimed area. 5
26. A Final Quarry Clos ure=Higp aopswith details of Corpus Fund should be

;;‘I.Im Of aoD) I

g the-smﬁié;r streamlets in the area, should

v

toose soil flow:from the quarry area.

dtbinck produ fi&lit?:and dispatch shall be provided
2h AR ,.\}
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30. The infrastructure of transport roads should be improved collectively by the
quarry owners of the area.
31. Link road from quarry site to main road shall be maintained and black
topped by the project proponent.
32.The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/ granite pillars on the ground.
33. No quarrying shall be undertaken outside the lease area.
34. The project Authorities shall maintain a margin of 7.5 meters along the lease
boundary.

35. The project authorities shall also earmark at least 5 % of the total turnover of

the project towards the corporate social responsibility and item-wise details

_ along with time bound action plan shall be prepared and submitted to the
Authority.

36. The project authority shall ensure that the quarry pits are well protected
erecting a compound wall of stone masonry of appropriate height
conforming to safety norms.

37. The project authority shall avoid stagnation of water in the quarry pits
which would turn out to be mosquito breeding centers resulting in
spreading of diseases such as malaria, dengue, etc. .

38. The project proponent shall prevent damage to adjoining government land,
from fire due to activities during quarrying operation.

39. Haulage approach road should not be through villa'ge till the main road is
reached.

40.The project authorities shall get the annual health checkup of quarry
workers as well as people in the nearest vicinity of the quarry for respiratory
diseases such as silicosis and maintain records. Appropriate care shall be
taken for remedy in case of prevalence of such health disorders.

B. GENERAL CONDITIONS:

1. No change in quarrying technology and scope of workmg should be made
without prior approval of the SEIAA Karnataka.

2. No change in the calendar plan including excavation, quantum of mineral
and waste should be made.

3. It shall be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the MoEF, Govt. of India, New Delhi .

4. Data on ambient air quality (PM10, PM 2.5, SO;, NO,) should be regularly

- submitted to ‘the-SEIAA Xarnataka, Department of Environment and

foperly m_a‘ntamed
w .-!:\ r,a?

belowkﬁ-;&‘BA in the
e -"HEMM e’is_ ould be

7. Waste water from the quarry shoul
conform to the standards prescnbed \

" LL]
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8. Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects. =

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed. Quarterly
report in this regard should be submitted to the Department of Environment
and Ecology, Govt. of Karnataka and the Karnataka State Pollution Control
Board and the APCCF, Regional Office, MoEF, Bengaluru,

9. A separate environmental management cell with suitable qualified
personnel shall be set-up under the coritrol of a Senior Executive, who will
report directly’ to the Head of the organization. The Environment.

- management committee should be constituted with one of the member:

__representing nearby village,

10. The funds earmarked for environmental protection measures should be kept.
in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA Karnataka, the Department of
_.E_rw_ironmeqt and Ecology, Govt, of Karnataka and the APCCEF, Regional
Office, MoEF, Bengaluru. - :

11. The project authorities should inform the SEIAA Karnataka, Department of
Environment and Ecology, Govt. of Karnataka and the APCCF, Regional
Office; MoEF, Bengaluru regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start of

land development work. i

- 12.The APCCF, Regional Office of MoEF, Bengaluru; the Department of

Environment and Ecology, Govt. of Karnataka and the Karnataka State

Pollution Control Board shall monitor compliance of the stipulated

conditions. The project authorities should extend full co-operation to the
Officer (S) of these offices by furnishing the requisite data / information /
monitoring reports. ' _

13. The project proponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the SEIAA
Karnataka, Department of Environment and Ecology, Government of
Karnataka and the APCCF, Regional Office, MoEF; Bengaluru; the Central
Pollution Control Board and the Karnataka State Pollution Control Board.

14. A copy of the clearance letter will be marked to the concerned Panchayat.
Local NGO, if any, from whom suggestion / representation has been
received while processing the proposal. :

15. The project proponent should display the conditions prominently at the
entrance of the project on a big panel board for the informafiesretiesaubli

16. The Karnataka State Pollution Control Board shoul-d €0

e

: ental le qn;gn?, .
2\ jﬁ\ﬁpo w’é‘i;’\'a"ﬁ%(fontr
Rnard and alen ak vuraleitn ~fiha A st hnsibey at Libos/ FDKAN 2ar SRGATI LA

e T
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" SEIAA 1589 MIN 2015 Quarrying of Building Stone Project of

M/s. P M ] Construction Pvt. Ltd

http:/ /seiaa. karnataka.gov.in or http://environmentclearance.nic.in and a

copy of the same should be forwarded to the Department of Environment
and Ecology, Government of Karnataka and the APCCF, Regional Office,
MOoEF, Bengaluru.  _

18. Concealing factual data or submission of false/fabricated data and failure to

comply with any of the conditions mentioned above may result in

withdrawal of this clearance and attract action under the provisions of

- Environmental (Protection) Act, 1986.

19. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010,

20. The SEIAA or any other competent authority may alter / modify the above
conditions or stipulate any further condition in the interest of environment

protection.

21, Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

22. The above conditions will be enforced inter-alia, under the provisions of the

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Lzablhty Insurance Act, 1991 along with their amendments and

Yours faithh.ﬂly,

Member Secretary
SEIAA, Karnataka.

Indira Paryavara avan, Jor Bagh Road Aliganj, New Delhi- 110 003.

2. The Director, Department of Mines and Geology, Khanija Bhavan, Race
course road, Bengaluru - 560 001.

3..The Member Secretary, Karnataka State Pollution Control Board,
Bengaluru.

4. The APCCF, Regional Office, Ministry of Environment & Forests (SZ)
Kendriya Sadan, IV Floor, E & F Wings, 17t Main Road, Koramangala II
Block, Bengaluru - 560 034.

5. Guard File.

(RAMACHANDRA)K&_?I?E
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

No. SEIAA 1590 MIN 2015 Date: 05-03-2016

To,

M/s. P M Granite export Pvt. Ltd.,
#129, 7 Main road, 5t Block,
Jayanagar, Bengaluru-560041

Sir, e
Sub: Quarrying of Building Stone at Sy No.199 of Devarayasamudra

V:Hage, Mulabagal Taluk, Kolar District by M/s. P M Gramte
export Pvt I..td Issue of Envnonment CIearance JEeg_ i

sw#ﬂ

e T}us‘has reference to your'online application da 148 2015

~ bearing proposal NoSIA/KA/ MIN/34554/2015 addressed--:. to' SF'IAA .
Karnataka on the subJect mentioned above. It has been noted that the proposal is
for grant of Environmental Clearance under the provisions of EIA Notification,
2006, for quarrying of Building Stone. The total quarry lease area of the project is
10 Acres, which is a Government Land. Out of 10 Acres of : area, 482 Acre area is
for quarrying, 0.05 Acre area is for mineral” storage, ’0 04 Acré’ area is for
infrastructure, 0.02 Acre area is for roads, 145 Acre area'is for | green belt and
3.62 Acre area is as unexplored Working wﬂl be opencast and semi mechanized
method. The water requirement for the project is 10 KLD will ‘be met from
tankers. The Mines and ‘Geology Department has approved quarrying plan on

- 6% November 2015. Capital cost of the project is about Rs.300 Lakhs, It is
reported that the lease area do not attract General Condmo spemhed m the -,
EIA Nohﬁcatxom 2006 a.ncl the amendments made there on. e

'd the pm}ec’c in
edfor zssue of

2.The State Expert Appralsal Com:ruttee (SEAC) ap >rai

its meeting held on 27% & 28% January 2016 and recon
Environmental Clearance The State Environment i JCEA
s (SEIAA) Karnataka has examined the appl:catx Qel\
e Pebruary 2016 in accordance with the EIA N .. CAt
accord Envuonmental Clearance under the | n- 1510
mentmned M/s P M Gramte export Pvt. Ltd{& w Qu Yon
with annual production mentioned in the tabld g fow subj
of the following conchhons and environmental §&fdguards: |

Roo_nyNo.?_O& 'ﬁh Floor, 4th Gate M.S. Buuldzng. Bangalore 560 ¢ i
: h.m hﬂpﬂseiaa kar.niciin h[tp ﬂse;aa karnataka. gov: s .




92

e R A S G S R S e

State Level Environment Impact Assessment Authonty-Kamataka ; ‘ A
(Constituted by MoEF, Government oﬂnd:a under section 3(3) of E(P) Act, 1986) i
SEIAA 1590 MIN 2015 : Quarrying of Building Stone Project of
i M/s. P M Granite export Pvt. Ltd 2
Year 15t Year | 274 Year | 3 Year | 4thYear | 5% Year Total | 3
P‘;‘I’ldl‘,‘;:;’“ 5088 | 147173 | 147,095 | 147332 | 147420 |. 5,04128 |

A. SPECIFIC CONDITIONS:

1. Quarry plan approved by the Department of Mines and Geology shall pe

strictly implemented and shall not be operated beyond the validity period of
the approved quarry plan.

Baseline data on health profile of each of the workers shall be maintained.
PAs should get the health checkup done for the quarry workers on quarterly
basis and submit report periodically.

4, The SEIAA, Karnataka reserves the right to withdraw the envirorimental
clearance subject to any change in the quarrying policy by the State
Government as may be applicable to this project.

5. This Environmental Clearance is co-terminus with the lease granted vide
quarry lease under MM (D & R) Act 1957/KMMC RULES-1994.

6. Quarrying shall be undertaken strictly in accordance with provisions of MM;
(D&R) Act 1957/ KMMC RULES-1994. :

7. All the conditions. stipulated in the Consent for establishment 1s§ued (@
apphcable) by the. Karnataka State Polluhon Control Board ~should - be.' :
effectively xmplemented s :

8. The quarrying opgrahons shaIl not mtersect ground water table Pnor

- approval of the SEIAA /. Ministry of Environment & Forests and Central

+ Ground Water- Authonty shall be obtamed for quarrying | b -,i;g,\;ater.t;ble

~ 9. The topsoil if any should be stacked at earmarked site only and should not
.__be Kkept.; unut:{hzed for a penod more than 3 yea:s - Th 'topsod sho 1ld by
used for reclarnahon and plantatzon B

L

; 11 Catch dxam_s and sﬂtahon ponds of appropnat s1ze should,be._constructed
. to arrest sﬂt,and sedlment ﬂows f:rom quarry W orkmg area and rock dumps

 roads, gteen belt develoPment etc the dxams should be, xegu

partlcularly after monsoon and mamtamed prcperly : s
12. Dimension of the retammg wall at the toe of dumps mthm th quan-y to-.*' SR

check nm-off and sﬁtahon should be based on theramfal] datas s

augment ground water resources in the area m__
Reg10na1 Du‘ector, Central,___Ground Water. Board within |

14 Appropnate n'uhg e
~ nearby water bodies in ¢ consuItatxon with tl:ue State ol
15 The. pI'O]ECf pro sonent - shall submit commitment
authonty for ___d' awl of reqm51te quantity. of water,l_ I the .




State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(F) Act, 1986)

SEIAA 1590 MIN 2015 Quarrying of Building Stone Project of

> M/s. P M Granite export Pvt. Ltd
Board for complete rain water harvesting by constructing check
dams/converting quarried pits to rain water harvesting ponds.

17. Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks.

18. Digital processing of the entire lease area using remote sensing technique
should be done regularly once in three years for monitoring land use pattern
and report submitted to SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the APCCF, Regional Office, MOEF,
Bengaluru. _

19. This environmental clearance does not confer any right to the proponent on
the land proposed for quarrying until and unless quarry lease and all other
statutory clearance are obtained from the respective department/agencies.

20. The project authorities should undertake sample survey to generate data on
pre-project community health status within a radiusof 1 km from proposed
quarry.

21, Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

22. Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed ina scientific manner. Proper
first aid facilities and health care facilities should be provided for the
labourers. A T N o S

23, The project proponent shall take all precautionary measures during
quarrying operation for conservation and protection of endangered fauna
spotted in the study area. Action plan for conservation of flora and fauna
shall be prepared and implemented in consultation with the State Forest and
Wildlife Department.’ The proponent shall contribute towards the cost of

implementation of the plan and / or Regional Wildlife Management Plan for .

conservation of wild life. The amount so contributed shall be included in the

project cost. A copy of the action plan may be submitted to the SEIAA,
Department of Environment and Ecology, Govt. of Karnataka and the
APCCEF, Regional Office, MoEF, Bengaluru within 3 months.

24. The project proponent shall delineate Quarry Closure Plan/ exit protocol to
rehabilitate the quarried out land to match its surrounding land use
including removal, storage and reuse of waste rock from quarry area to
cover reclaimed area. Post Quarry Land Use Plan with 1 habilitation of
quarried out area (with Plan and Section) provided and submit to SEIAA.

95, Plantation monitoring programme during post project period for ensuring
survival and growth rate of plantation in reclaimed area.

26. A Final Quarry Closur it]
submitted to the
Ecology, Govt. ¢
Bengaluru 5 year

27. Retention walls

28. Check dams angd"

be constructed tQay

R alongewyith details of Corpus Fund should be
SeDepartment of Environment and
RCCF, Regional Office, MoEF,
BIOE hix ;Tlosure for approval.
 riniivum of 2. mg‘ height with base of 3 mtr.
y plugs along the smaller streamlets in the area, should
Ipose SQiL'ﬂow-fzbﬁfthe.qumy-area. e R
)18) Eigﬁé'dugﬁsﬁg?{&d dispatch shall be provided

T

\\"\:'”f,‘? ."-\..I_ g _‘_,/ 7
N e \{s?'/
SETARIBIES 8
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State Level Environment Impact Assessment Authority-Karnataka
{Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1936)

SEIAA 1590 MIN 2015 Quarrying of Building Stone Project of ?

£ M/s. PM Granite export Pvt. Ltd ¥

30. The infrastructure of transport roads should be improved collectively by the
quarry owners of the area.

31, Link road from quarty site to main road shall be maintained and black
topped by the project proponent.

32.The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/ granite pillars on the ground.

33, No quarrying shall be undertaken outside the lease area. '

34, The project Authorities shall maintain a margin of 7.5 meters along the lease
boundary.

35. The project authorities shall also earmark at least 5 % of the total turnover of
the project towards the corporate social responsibility and item-wise details
along with time bound action plan shall be prepared and submitted to the
Authority. 3 '

36. The project authority shall ensure that the quarry pits are well protected
erecting a compound wall of stone masonry of appropriate height
conforming to safety norms.

37.The project authority shall avoid stagnation of water in the quarry pits
which would turn out to be mosquito breeding centers resulting in
spreading of diseases such as malaria, dengue, etc. ‘

38. The project proponent shall prevent damage to adjoining government land,

.+ from fire due to activities during quarrying operation.. “oiiial fads fan

39, Haulage approach road should not be through village till ’chemamroad is
reached. ;
40. The project - authorities shall get the annual health checkup of quarry
" workers as well as people in the nearest vicinity of the quarry for respiratory
diseases such as silicosis and maintain records. Appropriate care shall be
 taken for remedy in case of prevalence of such health disorders.
B. GENERAL CONDITIONS: b o

1, No change in quarrying technology and scope of working should be made
without prior approval of the SEIAA Karnataka.

2. No change in the calendar plan including excavation, quantum of mineral
and waste should be made. iz : - '

3.. It shall be ensured that the. Ambient Air Quality parameters conform to the
norms prescribed by the MoEF, Govt. of India, New Delhi .« R

4. Data on ambient air quality' (PM10, PM 2.5, SOz, NOx) should be regularly
submitted to ‘the SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the APCCE, Regional . Office, MOoEF,
Bengaluru and the State Pollution Control Board / Central Pollution Control
Board once in six months. : :

5. Fugitive dust emission from all the sources should be co prGThed
Water spray arrangement on haul roads, loading an /;/: Rloading an
transfer points should be provided and properly maintamed. . @ A

6. Measures should be taken for control of noise leveléchelow 85edBA in the "~
work environment. Workers engaged in operations iz etoshouldbe. | -
provided with earplugs / muffs. = : j o

7. Waste water from the quarry should be pr@perly.. callec
conform to the standards prescribed under GSR 422 (Ey




State Level Environment Impact Assessment Authority-Karnataka

(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)
SEIAA 1590 MIN 2015 e Quarrying of Building Stone Project of
_ M/s. P’ M Granite export Pvt. Ltd

5 and 31% December, 1993 or as amended from time to time. Oil and grease
trap shall be installed before discharge of effluents.

8. Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed. Quarterly
report in this regard should be submitted to the Department of Environment
and Ecology, Govt. of Karnataka and the Karnataka State Pollution Control
Board and the APCCF, Regional Office, MOEF, Bengaluru.

9. A separate environmental management cell with suitable qualified
persormel shall be set-up under the control of a Senior Executive, who will
report directly to the Head of the organization. The Environment
management committee should be constituted with one of the member
representing nearby village.

10. The funds earmarked for environmental protection measures should be kept
i separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA Karnataka, the Deparfment of
Environment and Ecology, Govt. of Karnataka and ‘the APCCF, Regional
Offica) MOBE, Befigaliitg, -~ (ol s Baniin, b s ausigeng s

11. The project authorities should inform the SEIAA Karnataka, Department of
Environment and Ecology, Govt. of Karnataka and the APCCF, Regional
Office, MoEF, Bengaluru regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start of
land development work. | o

12.The APCCF, Regional Office of MoEF, Bengaluru; the Department of
Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board shall monitor complianice of the stipulated
conditions. The project authorities should extend full co-operation to the
Officer (S) of these offices by furnishing the requisite data / information /
monitoring reports. i i

13. The project proponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the SEIAA
Karnataka, Department of Environment and Ecology, Government of

- Karnataka and the APCCF, Regional Office, MoEF, Bengaluru; the Central
Pollution Control Board and the Karnataka State Pollution Control Board.

14. A copy of the clearance letter will be marked to the concerned Panchayat.
Local NGO, if any, from whom suggestion / representation has been
received while processing the proposal. - i 2

15. The project proponent should display the conditions pxs
entrance of the project on a big panel board for the inforrfigtior

16. The Karnataka State Pollution Control Board should/display asc
clearance letter at the Regional office, Distric Andustr
Collector's office/ Tehsildar's office for 30 days. =/ = e

17. The project authorities should advertise at least. {“’0 local, newspapers
widely circulated, one of which shall be in the veri :

.locality concerned, within 7 days of the issue o

L

"informing that the project has been accorded environ;




State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

SEIAA 1590 MIN 2015 Quarrying of Building Stone Project of
M/s. P M Granite export Pvt. Ltd

copy of the clearance letter is available with the State Pollution Control
Board and also at website of the Authority at http://www.seiaa.kar.nic.in or

http:/ /seiaa karnataka.gov.in or http://environmentclearance.nic.in and a
copy of the same should be forwarded to the Department of Environment
and Ecology, Government of Karnataka and the APCCF, Regional Office,
MOoEF, Bengaluru.

18. Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environmental (Protection) Act, 1986.

19. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

20. The SEIAA or any other competent authority may alter / modify the above
conditions or stipulate any further condition in the interest of environment
protection. i

21. Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

22. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and
the Public Liability Insurance Act, 1991 a]ong with their amendments and

rules made there under.

Yours faithfully,

SRR S RAR
(RAMACHANDRA) (2 [k

Member Secretary
SEIAA, Karnataka.

4 &‘?‘e of Environment, Forests and Climate Change,
Ind&\ airyavafan BNavan, Jor Bagh Road, Aliganj, New Delhi- 110 003.
2: The Director, Department of Mines and Geology, Khamja. Bhavan, Race
- “course road, Bengaluru =560 001" *

3. The Member Secretary, Kamataka State Pollul:lon Control - Board,

Bengaluru.

4. The APCCF, Regional Office, Ministry of Environment & Forests (52),
Kendriya Sadan, IV Floor, E & F Wings, 17" Main Road, Koramangala II
Block, Bengaluru ~ 560 034.

5. Guard File..




163
97

State Level Environment Impact Assessment Authority-Karnataka

(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

No. SEIAA 259 MIN 2019 Date: 18-07-2019

To,
M/s. G V V Constructions,
No. 16, Varadapura Village,
Virupakshi Post, Mulbagal Taluk, Kolar District,
Karnataka.
Sir,

Sub: Quarrying of Building Stone (QL No. 873) at Sy. No. 199 in
Devarayasamudra Village, Mulbagal Taluk, Kolar District by
M/s. G V V Constructions - Issue of Environmental Clearance -

Reg.

This has reference to your online application dated 22°¢ March 2019
bearing proposal No.SIA/KA/MIN/33448/2019 addressed to SEIAA,
Karnataka on the subject mentioned above. It has been noted that the proposal
is for grant of Environmental Clearance under the provisions of EIA
Notification, 2006, for quarrying of Building Stone. The total quarry lease area
of the project is 5-00 Acres, which is a Government Revenue Land. Out of
5-00 Acres of area, 2-20 Acres area is for quarrying, 0-20 acres area is for Roads,
0-07 acres area is for Mineral Storage and 1-33 acres area is for Safety zone.
Working will be open cast semi mechnized method. The water requirement for
the project is 5 KLD will be met from Borewell. During the quarrying operation
about 12,246 Tonnes of waste rock will be handled for a period of 5 years. The
Senior Geologist, Department of Mines and Geology, Kolar has approved
quarrying plan on 12t February 2019. Capital cost of the project is about
Rs.50 Lakhs. It is reported that the lease area do not attract General Conditions
specified in the EIA Notification, 2006 and the amendments made there on.

Z The State Expert Appraisal Committee (SEAC) appraised the project in

its meetings held on 14% June 2019 and recommended for issue of
environmental clearance for extraction of the quantity proposed in the
approved quarry plan. The State Environment Impact Assessment: Authority =
(SEIAA), Karnataka has considered the application in their meeting held on
4% July 2019 in accordance with the EIA Notification 2006 and hereby accords 2\
environmental clearance under the provisions thereof to the above mentioned 5 \
M/s. G V'V Constructions for Quarrying of Building Stone as recommended by -
State Expert Appraisal Committee (SEAC) for production capacities of
1,20,012 Tonnes per Annum for a period of 5 years by Open cast and@n&, =8

Ao p= /o

iy

.: ..’,

Room No. 706, 7th Floor, 4th Gate, M.S. Building, Bangalore - 560 001 Phone : 080«2203249? Fax: 930-222‘_‘54'37?
Website : hitp://seiaa.kar.nic.in  http://seiaa.karnataka.gov.in http:ﬂenvironmenmiga_ranqe.nic.[n '
e-mail: msseiaakarnataka@gmail.com M




SEIAA 259 MIN 2019

State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Proposed Building Stone Quarry Project by
M/s. GV V Constructions

Mechanized method involving quarry lease area of 5-00 Acres subject to
implementation of the following conditions and environmental safeguards.

A. SPECIFIC CONDITIONS:

1.

2

10.

11

12.

13

14.

Validity of this Environmental Clearance is limited to 5 years from the
date of issue of this letter.

Quarry plan approved by the Department of Mines and Geology shall be
strictly implemented and shall not be operated beyond the validity period
of the approved quarry plan.

Baseline data on health profile of each of the workers shall be maintained.
PAs should get the health checkup done for the quarry workers on
quarterly basis and submit report periodically.

The SETAA, Karnataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State
Government as may be applicable to this project.

Quarrying shall be undertaken strictly in accordance with provisions of
MM (D&R) Act 1957 / KMMC RULES-1994.

All the conditions stipulated in the Consent for establishment issued
(If applicable) by the Karnataka State Pollution Control Board should be
effectively implemented.

The quarrying operations shall not intersect ground water table. Prior
approval of the SEIAA / Ministry of Environment & Forests and Central
Ground Water Authority shall be obtained for quarrying below water
table.

The topsoil if any should be stacked at earmarked site only and should not
be kept unutilized for a period more than 3 years. The topsoil should be
used for reclamation and plantation.

Waste rock shall be stacked at earmarked site (s) only. The maximum
height of the stack should not exceed 10m duly providing suitable
terraces. The overall slope of the dump shall not exceed 27°. A retention
wall shall be built around the waste rock dump to prevent sliding.

Catch drains and siltation ponds of appropriate size should be constructed
to arrest silt and sediment flows from quarry working area and rock
dumps. The water so collected should be utilized for watering the haulage
area, roads, green belt development etc., the drains should be regularly
de-silted particularly after monsoon and maintained properly.

Dimension of the retaining wall at the toe of dumps within the quarry to

check run off and siltation should be based on the rainfall data, ..~ =% =
The project authority should implement suitable conservation mééS{H‘eS fo A4S
augment ground water resources in the area in consultation with the

Regional Director, Central Ground Water Board thhm 3 months and
report be submitted to the Authority. :

Appropriate mitigation measures should be taken to prevent polluhon of
nearby water bodies in consultation with the State Pollutlon C trol

Board. 43 PN
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1

16.

17.

18.

19.

20.

21.

23.

24,

State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Proposed Building Stone Quarry Project by
M/s. GV V Constructions

The project proponent shall submit commitment from the competent
authority for drawl of requisite quantity of water for the project before
starting work on the project.

Suitable rainwater harvesting measures on long-term shall be planned and
implemented in consultation with Regional Director, Central Ground
Water Board for complete rain water harvesting by constructing check
dams/converting quarried pits to rain water harvesting ponds.

Vehicular emissions should be kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
quarrying operations and in transportation of blocks.

Digital processing of the entire lease area using remote sensing technique
should be done regularly once in three years for monitoring land use
pattern and report submitted to SEIAA Karnataka, Department of
Environment and Ecology, Govt. of Karnataka and the APCCF, Regional
Office, MoEF, Bangalore.

This environmental clearance does not confer any right to the proponent
on the land proposed for quarrying until and unless quarry lease and all
other statutory clearance are obtained from the respective
department/agencies.

The project authorities should undertake sample survey to generate data
on pre-project community health status within a radius of 1 km from
proposed quarry.

Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed in a scientific manner.
Proper first aid facilities and health care facilities should be provided for
the labourers.

The project proponent shall take all precautionary measures during
quarrying operation for conservation and protection of endangered fauna
spotted in the study area. Action plan for conservation of flora and fauna
shall be prepared and implemented in consultation with the State Forest
and Wildlife Department. The proponent shall contribute towards the cost
of implementation of the plan and / or Regional Wildlife Management
Plan for conservation of wild life. The amount so contributed shall be
included in the project cost. A copy of the action plan may be submitted to
the SEIAA, Department of Environment and Ecology, Govt. of Kamataka,
and the Regional Office, MoEF, Bangalore within 3 months. o

The project proponent shall delineate Quarry Closure Plan/ i e,xlr pmtocollf.-

to rehabilitate the quarried out land to match its surroundmg land use

including removal, storage and reuse of waste rock from quarry area to-

cover reclaimed area. Post Quarry Land Use Plan with rehabilitation of
quarried out area (with Plan and Section) provided and submit to SEIAA.

. Plantation monitoring programme during post project perlod for ensurmg

survival and growth rate of plantation in reclaimed area, . Ve o

161
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Proposed Building Stone Quarry Project by

SEIAAZ59 MIN 2019 M/s. G V V Constructions

26.

275

31.

32.

33.
34.

35.

36.

37.

39.

40.

41.

42,

A Final Quarry Closure Plan along with details of Corpus Fund should be
submitted to the SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the Regional Office, MoEF, Bangalore 5
years in advance of final quarry closure for approval.

Retention walls should be a minimum of 2.5 mtr height with base of 3 mtr.
Check dams and gully plugs along the smaller streamlets in the area,
should be constructed to arrest the loose soil flow from the quarry area.

. Particulars of dimensioned block production and dispatch shall be

provided by the quarry owner yearly.

. The infrastructure of transport roads should be improved collectively by

the quarry owners of the area.

Link road from quarry site to main road shall be maintained and black
topped by the project proponent.

The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/granite pillars on the
ground.

No quarrying shall be undertaken outside the lease area.

The project Authorities shall maintain a margin of 7.5 meters along the
lease boundary except in case where common boundary working
permission is obtained from the competent authority.

The project authorities shall also earmark at least 5 % of the total turnover
of the project towards the corporate social responsibility and item-wise
details along with time bound action plan shall be prepared and
submitted to the Authority.

The project authority shall ensure that the quarry pits are well protected
erecting a compound wall of stone masonry of appropriate height
conforming to safety norms.

The project authority shall avoid stagnation of water in the quarry pits
which would turn out to be mosquito breeding centers resulting in
spreading of diseases such as malaria, dengue, etc.

. The project proponent shall prevent damage to adjoining land, from fire

due to activities during quarrying operation.

Haulage approach road should not be through village till the main road is
reached.

The project authorities shall get the annual health checkup of quarry
workers as well as people in the nearest vicinity of the quarry for
respiratory diseases such as silicosis and maintain records. Appropriate
care shall be taken for remedy in case of prevalence of such health
disorders.

Clearance/NOC from the competent authority shall be: csbtalnlad TB}

transportation of water by tankers in order to avmd hardshxp to the?,¢

competitive users :
This Environmental Clearance is granted sub]ect to obtammg prtcr
clearance from Forestry and Wild Life angle including clearance from the
Standing Committee of the National Board for Wildlife as applicable.
Further this Environmental Clearance does not necessarlly unpheslg::

100
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43.

45.

46.

47.

49.

State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Proposed Building Stone Quarry Project by
M/s. G V V Constructions

Forestry and Wildlife Clearance shall be granted to the project and that the
proposal for Forestry and Wildlife Clearance shall be considered by the
respective Authorities on their merits and decision taken. The investment
made in the project if any based on Environmental Clearance so granted in
anticipation from the forestry and wild life angle shall be entirely at the
cost and risk of the project proponent and the SE1AA-Karnataka shall not
be responsible in this regard in any manner.

Solid waste/hazardous waste generated in the mines/quarry needs to
addressed in accordance to the Solid Waste Management Rules, 2016 /
Hazardous & Other Waste Management Rules, 2016

Ambient air quality monitoring stations as prescribed in the statue be
established for monitoring of pollutants, namely PM;o, PMz2s, SO2 and
NOx. Location of the stations shall be decided based on the meteorological
data, topographical features and environmentally and ecologically
sensitive targets in consultation with the State Pollution Control Board
wherever applicable.

Regular monitoring of ground water level and quality shall be carried out
in and around the mine/quarry lease area by establishing a network of
existing wells and constructing new piezometers during the Quarrying
operations. The monitoring of ground water levels shall be carried out
four times a year i.e. pre-monsoon, monsoon, post-monsoon and winter.
The ground water quality shall be monitored once a year, and the data
thus collected shall be sent regularly to MoEF&CC/RO.

Monitoring of water quality upstream and downstream of water bodies
shall be carried out once in six months and record of monitoring data shall
be maintained and submitted to the Ministry of Environment, Forest and
Climate Change/Regional Office

Controlled blasting techniques shall be practiced in order to mitigate
ground vibrations, fly rocks, noise and air blast etc., as per the guidelines
prescribed by the DGMS.

The noise level survey shall be carried out as per the prescribed guidelines
to assess noise exposure of the workmen at vulnerable points in the mine
premises, and report in this regard shall be submitted to the Ministry /RO
on six-monthly basis.

The company / project proponent shall have a well laid down
environmental policy duly approved by the Board of Directors. The
environmental policy should prescribe for standard operating procedures

to have proper checks and balances and to bring into. meqs ;any.

infringements/deviation/violation of the environmental /- forest:

wildlife norms / conditions. The company / Project proponent'shall have -

defined system of reporting infringements / deviation / violation of the
environmental / forest / wildlife norms / conditions “and:/ or
shareholders / stake holders. The copy of the board resolution in this
regard shall be submitted to the MoEF&CC as a part of 51x~momhfv

report. ; - L,“»»_ S
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State Level Environment Impact Assessment Authority-Karnataka
{Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

Proposed Building Stone Quarry Project by
M/s. GV V Constructions

Action plan for implementing EMP and environmental conditions along
with responsibility matrix of the company shall be prepared and shall be
duly approved by competent authority. The year wise funds earmarked
for environmental protection measures shall be kept in separate account
and not to be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported to the Ministry/Regional
Oftice along with the Six Monthly Compliance Report

Self-environmental audit shall be conducted annually. Every three years
third party environmental audit shall be carried out.

The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
monitored data on their website and update the same on half-yearly basis.

. The project proponent shall submit the environmental statement for each

financial year in Form-V to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently and put on the website of the company.

The project authorities shall inform to the Regional Office of the
MoEF&CC regarding commencement of Quarrying operations.

No further expansion or modifications in the project shall be carried out
without prior approval of the Ministry of Environment, Forests and
Climate Change (MoEF&CC)/ SEIAA, Karnataka.

The project authorities shall undertake activities under Corporate
Environment Responsibility (CER) with a total cost of not less than
Rs 8,00,000 as committed by letter dated 13% July 2019 tor the purpose of
taking-up for Rejuvenation of Devarayasamudra Tank within five years in
accordance with the O.M. F. No0.22-65/2017-IA.III dated 1st May 2018 and
report be submitted to the Authority.

Safe drinking water has to be provided at the quarry site.

Dust suppression measures have to be strictly followed.

The drilling machines employed shall be fitted with dust extraction unit
while taking up quarrying activity.

B. GENERAL CONDITIONS

1.

)

(O8]

No change in quarrying technology and scope of working should be made
without prior approval of the SEIAA Karnataka.

No change in the calendar plan including excavation, quantum of mineral
and waste should be made.

It shall be ensured that the Ambient Air Quality parameters conform to
the norms prescribed by the MoEF, Govt. of India, New Delhi.

Data on ambient air quality (PMi, PM25, SO,, NO.) should: be regu}a“fy-- “,.
submitted to the SEIAA Karnataka and the Reglonal Offxce, MOEF""
Bangalore and the State Pollution Control Board / (.entral PUHutlon A \

Control Board once in six months. ~ °
Fugitive dust emission from all the sources should be controlled regularlv
Water spray arrangement on haul roads, loading and unloading and at

transfer points should be provided and properly maintained. kslam- v

6
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6.

10.

1l

12.

43

14.

13,

State Level Environment Impact Assessment Authority-Karnataka
{Constituted by MokF, Government of India under section 3(3) of E(P) Act, 1986)

Proposed Building Stone Quarry Project by
M/s. GV V Constructions

Measures should be taken for control of noise levels below 85 dBA in the
work environment. Workers engaged in operations of HEMM, etc should
be provided with earplugs / muffs.

Waste water from the quarry should be properly collected, treated so as to
conform to the standards prescribed under GSR 422 (E) dated 19th may
1993 and 31st December, 1993 or as amended from time to time. Qil and
grease trap shall be installed before discharge of effluents.

Personnel working in dusty areas should wear protective respiratory
devices and they should also be provided with adequate training and
information on safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed. Quarterly
report in this regard should be submitted to the Department of
Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board and the Regional Office, MoEF, Bangalore.

A separate environmental management cell with suitable qualified
personnel shall be set-up under the control of a Senior Executive, who will
report directly to the Head of the organization. The Environment
management committee should be constituted with one of the member
representing nearby village.

The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the SEIAA Karnataka, the
Department of Environment and Ecology, Govt. of Karnataka, and
Ecology, Government of Karnataka, and the Regional Office, MoEF,
Bangalore.

The project authorities should inform the SEIAA Karnataka, Department
of Environment and Ecology, Govt. of Karnataka, and the Regional Office,
MOoEF, Bangalore regarding date of financial closures and final approval of
the project by the concerned authorities and the date of start of land
development work.

The APCCF, Regional Office of MoEF, Bengaluru; the Department of
Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board shall monitor compliance of the stipulated
conditions. The project authorities should extend full co-operation to the
Officer (S) of these offices by furnishing the requisite data / information
/ monitoring reports.

103

The project proponent shall submit six monthly report on the s’catus of the .

implementation of the stipulated environmental safeguard& to the SEIAA:
Karnataka, Department of Environment and Ecology,: Govemment of
Karnataka and the APCCF, Regional Office, MoEF, Bengaluru, the Central
Pollution Control Board and the Karnataka State Pollution Control Board:

A copy of the clearance letter will be marked to the concerned Panchayat.
Local NGO, if any, from whom suggestion / representatlon hab been
received while processing the proposal. o 8 LA
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Proposed Building Stone Quarry Project by

LA BN M/s. G V V Constructions

16. The project proponent should display the conditions prominently at the
entrance of the project on a big panel board for the information of the
public.

17. The Karnataka State Pollution Control Board should display a copy of the
clearance letter at the Regional office, District Industry Centre and
Collector’s office/ Tehsildar’s office for 30 days.

18. The project authorities should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and
a copy of the clearance letter is available with the State Pollution Control
Board and also at http://environmentclearance.nic.in/ website of the
MoEF&CC and http://seiaa.karnataka.gov.in/ website of SEIAA,
Karnataka. A copy of the same should be forwarded to the Department of
Environment and Ecology, Government of Karnataka and the Regional
Office, MoEF&CC, Bangalore.

19. Concealing factual data or submission of false/fabricated data and failure
to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environmental (Protection) Act, 1986.

20. Any appeal against this environmental clearance shall he with the
National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

21. The SEIAA or any other competent authority may alter / modify the
above conditions or stipulate any further condition in the interest of
environment protection.

22. Failure to comply with any of the conditions mentioned above may result
in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

23. The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air
(Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments-and rules:made there under.

A\ :
N\ "_}i‘:_ Yours faithfully,
‘l\‘{-?‘:\l"."‘.
(Vijayakumar Gogi)
Member Secretary,

SEIAA, Karnataka.

Copy to:

1. The Secretary, Ministry of Environment, Forests and Climate Change,
Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi - 110 003.

8
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- State Level Environment Impact Assessment Autheority-Karmataka

(Constituted by MoEF, Government of India, under section 3(3) of E(P) Act, 1986)

No. SEIAA 1554 MIN 2015 Date: 27-05-2016

To,

Sri Srirama K,

M/s. Manjula Brane Traders

Beside LIC office, Sri Rama reddy building,
N R extension, Chintamani, Chikkaballapura

Sir,
Sub: Quarrying of Building Stone at Sy.No.199 of Devarayasamudra

Village, Mulbagal Taluk, Kolar District by Sri Srirama K - Issue of

Environment Clearance - Reg. -
: * * % *

This has reference to your online application dated 8% December 2015
bearing proposal No.SIA/KA/MIN/4981/2015 addressed to SEIAA, Karnataka
on the subject mentioned above. It has been noted that the proposal is for grant
of Environmental Clearance under the provisions of EIA Notification, 2006, for
quarrying of Building Stone. The total quarry lease area of the project is
10 Acres, which is a Government Gomala Land. Out of 10 Acres of area,
5.02 Acres area is for quarrying, 0.18 Acre area is for waste dumping, 0.18 Acres
area is for Road, 0.24 Acre area is for Mineral storage, 1.14 Acre area is for green
belt and 3.24 Acre area is as unexplored. Working will be opencast and semi
mechanized method. The water requirement for the project is 7KLD will be met
from nearby bore well. During the plan period about 51,559 Tons of waste rock
will be handled. The Mines and Geology Department has approved quarrying
plan on 14th October 2015. Capital cost of the project is about Rs.40 Lakhs. It is
reported that the lease area do not attract General Conditions specified in the
EIA Notification, 2006 and the amendments made there on.

2. The State Expert Appraisal Committee (SEAC) appraised the project in
its meeting held on 220 & 234 Februery 2016 and recommended for issue of
Environmental Clearance. The State Environmer Act-Assessment Authority
(SEIAA), Karnataka has examined the applic 5 i 'Lh"i%&q\ng held on 11t
March 2016 in accordance with the EIA KX il ation 2006 an f%é_&i‘ded to accord

5 5 e [T, B P 5 _
Environmental Clearance under the pyovisions giefé fh4m, the abtyste mentioned
. . : iy, SRR ) il :
Sri Srirama K for Quarrying of B,'@F;img Stene=w th annyahiproduction

SR o ;
mentioned in the table below subjegt to/j pléfentation of \fie! following
conditions and environmental safegugids:

3 | sl
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

SEIAA 1554 MIN 2015 Quarrying of Building Stone Project caf <
Sri Srirama K . g
Year 1st Year | 27 Year T 3rd Year | 4t Year | 5% Year Totak J

Production|  ggq31 | 97 508
in Tons

2,03351 | 2,86,806 | 3,09,538 | 9,79,654
|

1
|

A. SPECIFIC CONDITIONS:

=1,

»

10.

1L

13

14.

Quarry plan approved by the Department of Mines and Geology shall b

strictly implemented and-shall not be operated beyond the validity period of
the approved quarry plan. d

Baseline data on health profile of each of the workers shall be maintained..
PAs should get the health checkup done for the quarry workers on quarterly
basis and submit report periodically.

The SEIAA, Karnataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State
Government as may be applicable to this project.

This Environmental Clearance is co-terminus with the lease granted vide
quarry lease under MM (D & R) Act 1957/ KMMC RULES-19%4.

Quarrying shall be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957/ KMMC RULES-1994.

All the conditions stipulated in the Consent for establishment issued (It
applicable) by the Karnataka State Pollution Control Board should be
effectively implemented.

The quarrying operations shall not intersect ground water table. Prior
approval of the SEIAA / Ministry of Environment & Forests and Central
Ground Water Authority shall be obtained for quarrying below water table.
The topsoil if any should be stacked at earmarked site only and should not
be kept unutilized for a period more than 3 years. The topsoil should be
used for reclamation and plantation.

Waste rock shall be stacked at earmarked site (s) only. The maximum height
of the stack should not exceed 10m duly providing suitable terraces. The
overall slope of the dump shall not exceed 27°. A retention wall shall be
built around the waste rock dump to prevent sliding.

Catch drains and siltation ponds of appropriate size should be constructed
to arrest silt and sediment flows from quarry working area and rock dumps.
The water so collected should be utilized for watering the haulage area,
roads, green belt development etc., the drains should be regularly- de-silted
particularly after monsoon and maintained properly.

. Dimension of the retaining wall at the toe of dumps within the quarry to

check run off and siltation should be based on the rainfall data. __———_
The project authority should implement suitable conservat_iﬁ‘(ﬁxéagd%ct\\

: . 7z e
augment ground water resources in the area in cory n W-I.th\ﬂlé‘it..(:p

Yt

Regional Director, Central Ground Water Board withiq::f»ft ; nths q ks
be submitted to the Authority. f,*;;‘-"i:' s
Appropriate mitigation measures should be taken Iy'{)f]ﬁi'event L8 .9

nearby water bodies in consultation with the State Poﬂ’;_ij{on Contrd
LSRR
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2 Sri Srirama K

mmitment from the competent

15. The project proponent shall submit co
of water for the project before

authority for drawl of requisite quantity

starting work on the project.
16. Suitable rainwater harvesting measures on long-term shall be planned and |

implemented in consultation with Regional Director, Central Ground Water
Board for complete rain water harvesting by constructing check
dams/ converting quarried pits to rain water harvesting ponds. ;

17 Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks.

18. Digital processing of the entire lease area using remote sensing technique
should be done regularly once in three years for monitoring land use pattern
and report submitted to SEIAA Karnataka, Department of Environment and

. Ecology, Govt. of Karnataka and the APCCF, Regional Office, MoEF,
Bengaluru. :

19. This environmental clearance does not confer any right to the proponent on
the land proposed for quarrying until and unless quarry lease and all other
statutory clearance are obtained from the respective department/agencies.

20. The project authorities should undertake sample survey to generate data on
pre-project community health status within a radius of 1 km from proposed
quarry.

21. Consent to operate if applicable shall be obtained from State Pollution
Control Board prior to start of production from the quarry.

22. Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed in a scientific manner. Proper
first aid facilities and health care facilities should be provided for the

_ labourers.

23. The project proponent shall take all precautionary measures during
quarrying operation for conservation and protection of endangered fauna
spotted in the study area. Action plan for conservation of flora and fauna
shall be prepared and implemented in consultation with the State Forest and
Wildlife Department. The proponent shall contribute towards the cost of
implementation of the plan and / or Regional Wildlife Management Plan for
conservation of wild life. The amount so contributed shall be included in the
project cost. A copy of the action plan may be submitted to the SEIAA,
Department of Environment and Ecology, Govt. of Karnataka and the
APCCEF, Regional Office, MoEF, Bengaluru within 3 months.

24. The project proponent shall delineate Quarry Closure Plan/ exit protocol to

including removal, storage and reuse of waste rock fr
cover reclaimed area. Post Quarry Land Use Plan wjtlt-

quarried out area (with Plan and Section) provided an@f@zﬁﬁl tog g & / G
25. Plantation monitoring programme during post proie_'l_c’fjjeriod fQrisHSHTY

survival and growth rate of plantation in reclaimed argd | ;
26. A Final Quarry Closure Plan along with details of Cg#pus Fund:shou d
submitted to the SEIAA Karnataka, Department “E\}\ﬁf_\ﬁnvir

AN, -
N e,
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

SEIAA 1554 MIN 2015 ; Quarrying of Building Stone Project o f
Sri Srirama K 3

Ecology, Govt. of Karnataka and the APCCF, Regional Office, MoEE,
Bengaluru 5 years in advance of final quarry closure for approval.

27. Retention walls should be a minimum of 2.5 mtr height with base of 3 mtr. ,

28. Check dams and gully plugs along the smaller streamlets in the area, should
be constructed to arrest the loose soil flow from the quarry area. B

29. Particulars of dimensioned block production and dispatch shall be provide
by the quarry owner yearly. -

30. The infrastructure of transport roads should be improved collectively by th
quarry owners of the area.

31. Link road from quarry site to main road shall be maintained and black
topped by the project proponent.

32. The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/ granite pillars on the ground.

33. No quarrying shall be undertaken outside the lease area.

34. The project Authorities shall maintain a margin of 7.5 meters along the lease
boundary.

35. The project authorities shall also earmark at least 5 % of the total turnover of -
the project towards the corporate social responsibility and item-wise details
along with time bound action plan shall be prepared and submitted to the
Authority.

36. The project authority shall ensure that the quarry pits are well protected
erecting a compound wall of stone masonry of appropriate height -
conforming to safety norms.

37. The project authority shall avoid stagnation of water in the quarry pits

 which would turn out to be mosquito breeding centers resulting in
spreading of diseases such as malaria, dengue, etc.

38. The project proponent shall prevent damage to adjoining government land,
from fire due to activities during quarrying operation.

39. Haulage approach road should not be through village till the main road is
reached.

40. The project authorities shall get the annual health checkup of quarry
workers as well as people in the nearest vicinity of the quarry for respiratory
diseases such as silicosis and maintain records. Appropriate care shall be
taken for remedy in case of prevalence of such health dis orders.

41. This Environmental Clearance subject obtaining prior clearance from forestry
and wildlife angle including clearance from the standing committee of the
national board for wildlife if applicable. Further this Environmental

t necessarily implies that forestry and wiid life clearance

ject and that the proposal for Forestry and wildlife

ed by the respective Authorities on their merits

CNvestment made in the project if any based

Clearance des
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State Level Environment Impact Assessment Authority-Karnataka
(Constituted by MoEF, Government of India under section 3(3) of E(P) Act, 1986)

SEIAA 1554 MIN 2015 Quarrying of Building Stone Project of

12.

13.

14.

15.

16.

17.

Sri Srirama K

The APCCF, Regional Office of MoEF, Bengaluru; the Department of

Environment and Ecology, Govt. of Karnataka and the Karnataka State
Pollution Control Board shall monitor compliance of the stipulated
conditions. The project authorities should extend full co-operation to the

Officer (S) of these offices by furnishing the requisite data / information /

monitoring reports.

The project proponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the SEI A A

Karnataka, Department of Environment and Ecology, Government of
Karnataka and the APCCF, Regional Office, MoEF, Bengaluru; the Central
Pollution Control Board and the Karnataka State Pollution Control Board.

A copy of the clearance letter will be marked to the concerned Panchayat.
Local NGO, if any, from whom suggestion / representation has been
received while processing the proposal.

The project proponent should display the conditions prominently at the
entrance of the project on a big panel board for the information of the public.
The Karnataka State Pollution Control Board should display a copy of the

-clearance letter at the Regional office, District Industry Centre and

Collector’s office/ Tehsildar’s office for 30 days.
The project authorities should advertise at least in two local newspapers

" widely circulated, one of which shall be in the vernacular language of the

locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control

- Board and also at website of the Authority at http:// www.seiaa.kar.nic.in or

18.

19

http:/ / seiaa.karnataka.gov.in or http://environmentclearance.nic.in and a
copy of the same should be forwarded to the Department of Environment
and Ecology, Government of Karnataka and the APCCEF, Regional Office,
MoEF, Bengaluru.

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environmental (Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

. The SEIAA or any other competent authority may alter / modify the above

conditions or stipulate any further condition in the interest of environment
protection.

Environment (Protection) Act, 1986.

. The above conditions will be enforced inter-alia, under t @rov1sz { SEbd

Water (Prevention & Control of Pollution) Act, 1974, thy -ﬁ&(r (Prev ,:

Control of Pollution) Act, 1981, the Environment (Protetﬁbn) Act, 138
1> ¥
[\ ,,\\
LEON

i

. Failure to comply with any of the conditions mentioned above gsp}l;)m
withdrawal of this clearance and attract action under t si‘c‘)'ﬁs_'b 4 %
.fS’\./ _
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Sri Srirama K i

B. GENERAL CONDITIONS:

1.

2.

10.

11.

No change in quarrying technology and scope of working should be made
without prior approval of the SEIAA Karnataka.
No change in the calendar plan including excavation, quantum of mineral

and waste should be made.

It shall be ensured that the Ambient Air Quality parameters conform to the

norms prescribed by the MoEF, Govt. of India, New Delhi .
Data on ambient air quality (PM10, PM 2.5, SOz, NOx) should be regularly
submitted to the SEIAA Karnataka, Department of Environment and
Ecology, Govt. of Karnataka and the APCCF, Regional Office, MoEF,
Bengaluru and the State Pollution Control Board / Central Pollution Control
Board once in six months.

Fugitive dust emission from all the sources should be controlled regularly.
Water spray arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained.

Measures should be taken for control of noise levels below 85 dBA in the ‘
~~work environment. Workers engaged in operations of HEMM, etc should be

provided with earplugs / muffs.
Waste water from the quarry should be properly collected, treated so as to
conform to the standards prescribed under GSR 422 (E) dated 19t may 1993
and 31st December, 1993 or as amended from time to time. Oil and grease
trap shall be installed before discharge of effluents.

Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically i.e. once in 3 months to observe any contractions
due to exposure to dust and take corrective measures, if needed. Quarterly
report in this regard should be submitted to the Department of Environment
and Ecology, Govt. of Karnataka and the Karnataka State Pollution Control
Board and the APCCF, Regional Office, MoEF, Bengaluru.

A separate environmental management cell with suitable qualified
personnel shall be set-up under the control of a Senior Executive, who will
report directly to the Head of the organization. The Environment
management committee should be constituted with one of the member
representing nearby village.

The funds earmarked for_gnvironmental protection measures should be kept
in separate account and shogtdgietde diverted for other purpose. Year wise
expenditure sl1ould4@@32§%%é§QAA Karnataka, the Department of
Environment ang}:@oQu Govt. E“K:i;‘m\ataka and the APCCF, Regional
Office, MoEF, Bgfﬁggibru ’w*?; 'L“ : "\
The project authwrities sitdigddnform the\SELAA Karnataka, Department of
Environment and EcologyiGovt of Kardgfaka and the APCCF, Regional
Office, MoEF,i:Bengaluru regarding date _C;GE financial closures and final
approval of thé:';lfirq}ect bygpth féﬁgerned‘_,é,t";t:f‘iorities and the date of start of
land developmetitwork. 7% .:/
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SriSrirama K

,iElAA 1554 MIN 2015 Quarrying of Building Stone Project of

the Public Liability Insurance Act, 1991 along with their amendments and

rules made there ugcle(p‘{_ 1P, 4 c S

“’\ ~ 4o\
S -‘Qj;{'j'ﬂ-\‘_ Yours faithfully,
A
\ T‘i_:}j‘;"l
e
‘;;"u (RAMACHANDRA);
}r’.lff;, Member Secretary
/b SEIAA, Karnataka.
Copy to: /<~': ‘{/

ks e : / ﬁ' / / :
1. The Secretary, Mlmstry of Bewironment, Forests and Climate Cha.nge,

Indira Paryavaran Bhavan, ]or Bagh Road, Aliganj, New Delhi- 110 003. ;'

2. The Director, Department of Mines and Geology, Khanija Bhavan, Race
course road, Bengaluru - 560 001. ’

3. The Member Secretary, Karnataka -State Pollution Control Board,
Bengaluru.

4. The APCCF, Regional Office, Ministry of Environment & Forests (Sﬁj_:
Kendriya Sadan, IV Floor, E & F Wings, 17 Main Road, Koramangala_ﬁl'
Block, Bengaluru - 560 034.

5. Guard File.







